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SUPPLEMENTARY DEMANDS FOR

GRANTS FOR EXPENDITURE OF

THE GOVERNMENT OF TAMIL
NADU FOR THE YEAR 1975-76

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE  (SHRI-
MATI SUSHILA ROHATGI):
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Madam, I beg to lay on the Table a statement
(in English and Hindi) showing the
Supplementary Demands (March 1976) for
Grants of Expenditure of the Government of
Tamil Nadu for th, year 1975-76.

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): The House
stands adjouned till 2 p.M.

The House then adjourned for
lunch at six minutes past one of the
clock.

2P.M.

The House reassembled after lunch at three
minutes past two of the clock,

Mr. Deputy Chairman in the Chair.

STATUTORY RESOLUTIONS AP-
PROVING THE PROCLAMATION..
ISSUED BY THE PRESIDENT ON THE
12TH MARCH, 1976, UNDER
ARTICLE 356 OF THE CONSTI
TUTION, IN RELATION TO THE
STATE OF GUJARAT

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMAN AND A REDDI): Sir,
I beg to move the following Resolution:

"That this House approves the
Proclamation issued by the President on the
12th March, 1976, under article 356 of the
Constitution, in relation to the State of
Gujarat."

Sir, copies of the Report of the Governor of
Gujarat were laid on the Table of the House
on the 15th March 1976. As the House would
recall, following the mid-term elections to the
State Legislative Assembly in June 1975,
although no party emerged with a clear
majority, a Janata Front Ministry, headed by
Shri Babubhai Patel, was formed with the
support of the Kisan Mazdoor Lok Paksha
since dissolved and some Independents. The
Governor has, in his Report, described the
political events in the State which led to the
resignation of the Chief Minister -on the
12th  March
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1976 and which ultimately necessitated
the issue of the Proclamation under
article 356 of the Constitution. The
situation that confronted the Governor
has been set out in the Report. The Janata
Front  Ministry  having  resigned,
following their defeat on the floor of the
Assembly, the Congress Party was the
single largest party with 84 Members in a
House of 182 with three vacancies. Some
Members of the dissolved KMLP and
Independents had reportedly decided to
extent support to the Congress. But,
according to the Governor, a clear
position had not crystallized. In the
subsisting fluid situation, he felt that
there was no prospect of a stable
Government being formed early. More-
over, as a result of the developments in
the States, th, Budget for the year 1976-
77 had not been passed and the
immediate problem was one of having
authorisation of expenditure from the
beginning of the next financial year.

A situation had clearly arisen when the
Government of the State could not be
carried on in accordance with the
provisions of the Constitution. The
Governor, therefore, recommended action
under article 356 of the Constitution.
While doing so, he also recommended
that the Legislative Assembly be kept in
suspended animation, in the hope that
after the situation stabilized, popular rule
may be restored.

The report of the Governor was
carefully considered and a Proclamation
under Article 356 was issued by the
President.

Sir, I have nothing more to add at this
stage. I have no doubt that the hon.
Members will fully appreciate that in the
circumstances obtaining in Gujarat there
was no alternative to a spell of
President's rule.

With these words, Sir, I commend the
Proclamation issued by the President on
the 12th March, 1976, under article 356
of the Constitution, for approval of this
august House.

Gujarat
The question was proposed,
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SHRI MANUBHAI = SHAH (Gujarat):
Mr. Deputy Chairman, Sir, I welcome the
Resolution of the Home Minister to confirm
the Proclamation issued by the President
under article 356 of the Indian Constitution.
Sir, it is a happy day that for the first time,
perhaps, in the history of independent India,
a  Government was defeated on the floor
of the  House leading to the imposition of
the President's Rule.  In the past, we
had occasions when due to misdemeanur,
mal-administration or crossing of the floor
when the Assembly was not in session,
several times in this country, President's Rule
has been imposed. If there is any need for a
democratic process to be improved —as
operating in this country even after
emergency, the downfall of the Janata
Morcha Government—I am rather disinclined
to call it Janata Morcha; it was more a
morcha than Janata inside; but does not
matter; that was the nomenclature by which
they were known—when they were
defeated on a cut motion on Demands of
Civil Supplies in the State and then bringing
about the President's Rule were a very happy
?7gury. I would not exaggerate my
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emphasis here that it was a day of deliverance,
but, certainly, a very very large section of
the Gujarat population heaved a sigh of relief at
the end of the marriage born out of such
incongruous circumstances as the formation of
Janata Morcha depicted. But, as you know,
Sir, the  largest single party after the
Assembly's elections in June 1975 was the
Congress. My party had 75  seats.  The
Congress (O) had 56; about 18 for the Jana
Sangh  and the rest were the various
conglomerate  constituents  of the Janata
Morcha, leading to 86. Even at that time, they
really did not command an absolute majority
in the House and the regional party  born out
of very peculiar circumstances in Gujarat had
lent support to them and after two months of the
election of the Assembly, that party was deno-
unced most vehemently by the Janata Front.
They said that they would not even think of
associating themselves with such a party or
even talk to their leaders. It is very strange
that they gave up all principles of decent
democratic behaviour, as has been pointed out
by Shri Yogendra Sharma, and went against
what they had propagated throughout that
under no circumstances they would join hands
with the KMLP. Butit was the KMLP
which came to their aid in forming the
Government. At  that time, we had pointed
out to the hon. Governor that in our view,
as no single party was able to form the
Government on its own, having not been able
to secure a clear majority, it was not the time to
allow such SVD experiments, which had failed
miserably in the last few years throughout the
length and breadth  of the country. But we
bowed to the democratic verdict. It was then
that this ignoble and hotch-potch mixture of
the Janata Front Government came into
existence. I would like to remind the
House here that the Gujarat elections took place
before the Emergency.  What was happening
during the election campaign? [ had said
this on many occasions in this House I had not
seen such a  thing in my long experience. I
have been in elec-
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[Shri Manubhai Shah] tions since the
Montagu Reforms, when Mr. Nariman stood
from Bombay. During the election
campaign, all the meetings of the Congress
Party addressed by various  leaders of the
party, including the Prime Minister, were
seriously disturbed. I am a personal witness
to this. I need not give any evidence to show
how these meetings were disturb and by
whom. Many hon. Members who were with us
as AICC observers in Gujarat, were clear
witnesses to this. When Shri Jagjivan Ram
was addressing a meeting, a big stone was
hurled at him. Let them give a single
example where we have disturbed their
meetings. One's heart is pained to think about
such things that those persons who called
themselves upholders of democracy were
doing such things. But not a single meeting
of theirs  was disturbed by our people. We
are not cowards; we could have done that. As a
matter of fact, my own volunteers came to me
many times and said that the leaders of the
Janata Front were behaving like this and that
we should also dot it for that. We have not
done that.  Therefore, I would like to assure
Shri Yogendra Sharma that my party would
never resort to such things, either in
forming the Government or in fighting the
clections or topple such  democratically-
elected Governments. The proof of this could
be seen in the fact that not a single meeting of
the Opposition  groups, marked by violent
turbulence and talks of every type, was
disturbed by candidates belonging to the
Indian National Congress.  Even under such
difficult circumstances, we performed well.

Now, the important lesson of this Gujarat
experiment is that the regional parties have no
future in the federal set-up of this country.
This is borne out by this ignoble and con-
glomerate mixture which was totally anti-
democratic, which had no clear-cut
programmes and which had come into being
purely on the support of some rich zamindars
who were motivated by caste considerations.
It is good that this 'Aya Ram Gaya Rafu
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experiment' had failed and the concept of
regional parties is dead. Within nine months,
it came to an end. 1 hope the Opposition
leaders would think-more and more
intensively whether such types of regional
parties should be encouraged to form
Governments or to capture power. If our party
had wanted, we could have done that. We
could have also negotiated with the KMLP
and others. We have not done that because we
do not believe in such things.

The second point is this. After the
Government was formed, what did they do?

The whole development work was at a
standstill When we approached them for
anything, they said '"What about the Central

assistance?' It is very strange that they should
say like this. Ina  federal system, even
though there may be different Governments
in different States, a harmonious
relationship between the Centre and the States
is a sina qu, non for the effective functioning
of the system. Every responsible member of
the Government, including the Chief
Minister, Shn Babubhai Patel, Shri
Keshavbhai Patel of my constituency, Rajkot
and others, flouted openly the Emergency
regulations.  This has been welcomed by the
whole country. But in Gujarat, all the time
they were attacking the Emergency. They
were all the time attacking the political
personalities, including the Prime  Minister.
Of course, she could bear it  and she could
reply to it.  But the point is, normal rules of
decency were given up and they were openly
flouting the Emergency Regulations. Many
times they say that the Congress Party is
accumstomed to raising accusations and
allegations of character assassination. I want
to ask: Why was it that the origin of this type of
subversive pamphlets was there in States where
this type of Government was functioning,
either in Tamil Nadu or in Gujarat? The very
fact is that it was a conspiracy of a sinister
nature and we take that even if they were not
directly involved as a Government, the
atmosphere was created for thest
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things. The very reasons against which the
emergency was declared were being
promoted there positively by the utterances
and actions of responsible Ministers and
leaders of those parties.

The third lesson which I think has to be
learned is, perhaps, what has happened during
the Corporation elections. There were certain
areas in which the Jana Sangh and some of the
conservative elements did not like the
socialist and progressive policies of the
Congress Party, my party, where they were
fomenting anti-socialist views. There they
captured a few corporations and they went
high and mighty, saying "Well, the
Corporation elections have proved that we
command the majority confidence of the
people of Gujarat, and the Congress
leadership does not command". We are
humble people; we accept defeat when it
comes. After all, in politics victory is not the
only gain. You have got to keep to your goals,
your directions, your programmes and win the
support of the people. They have been too
much proud just at the victory in a few
Corporation elections, even though there—I
am not going to take much time of the
House—we can conclusively prove that in
most of the other corporations or
municipalities which are urban-oriented, we
had a clear majority except in the three cities.
And the last one is Ahmedabad. In between
came the panchayat elections.

SHRI OM MEHTA: In Ahmedabad we are
in majority.

SHRI MANUBHAI SHAH; 1 will come to
that later on. Firstly, Rajkol; Baroda and
Surat Corporations, then panchayats and then
the Ahmedabad Corporation. So, | was trying
to say that in the panchayat elections, they
said "Eighteen out of 19 are ours because the
entire public opinion has expressed itself and
in the municipal corporation elections it has
demonstrated that they have confidence in
us." We said, why do you leave even the one
panchayat to us? They said
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"We can't but; that panchayat is difficult".
This is the official statement of the Chief
Minister and the Secretary
of the Janata Morcha Party. We said "We shall
get". Babubhai Patel, in a meeting in Surat
which I myself attended had heen saying, "We
are likely to get 18 seats". But Indubha] Patel
officially announced that we would get 13.
They were laughing. And what was the result?
When we got a clear majority in taluka
pancha-yats, in the indirect elections of sar-
panchs and in the final elections of the District
Panchayat Committee, they tried to produce
some statistics, and one of the leader writers in
Indian Express and other leading newspapers
were saying, "No, no, the vote is this and the
vote is that". When you get defeated also you
want to plead and hoodwink public opinion.
When we were victorious also they were
trying to say that the other party was losing.
Therefore, the norms of democratic behaviour
also proved that while you were not
safeguarding democracy, all that can be done
to destroy the democratic faith of the people of
this great country has been resorted to in the
Corporation elections, in the panchayat
elections and, last but not the least, in the
Ahmedabad Corporation. In Ahmedabad, out
of 105 seats, 85 are ours. They were saying
that 20 at the most would go to the Congress
because they forgot that during the elections to
the Assembly, in the labour area, we had
captured 80 per cent of the votes. Out of this
20 per cent or eight seats, we had already
captured six seats. That will demonstrate how
it was in the Ahmedabad Corporation. When
the Chandigarh session was going on, every
minute the news was coming and we were
wondering what would happen. We were all
thinking that we might even get a majority.
Ahmedabad is the focal point of all the
political and economic forces of Gujarat and
therefore we had given great attention and im-
portance to that. There the verdict was a bare
majority of three. They roero no'tie to eive US
20. We got 51. Now the Corporation is going
out of their hands. Today, Krishnavadan
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[Shri Manubhai Shah] Joshi, the Mayor and
the other two people might have resigned
because, as far as I know, they have lost the
majority. Therefore, what I would say is that
the entire hotch potch of a very anti-
democratic character— what you can call, the
absence of Government in Gujarat—is over
with the proclamation that has been pro-
mulgated.

I want to say a few things to emphasize
what type of conspiracy was taking place. I
narrated the Baroda incident 10 days back. At
that time what we had read in the newspapers
has come out entirely true, that from that place
torch-type detonators, about 700 once and 209
later on, were found in a box. And what was
wri-ten on the box? It was: Literature and
books. One Dr. Mohan and one Dr. Gautam, |
do not want to connect those names because
they appeared in papers but the two great
stadwarts of the SSP and important supporters
of the Janata Morcha, are supposed to be the
brain behind this conspiracy and the
conspiracies in Banaras and in Bihar. If I may
add—of course, J have no substantial proof
yet—that foreign hands which are not in
favour of seeing the progress of this country
and we have supported anti-regimes all over
the world, ar, supposed to be helping the
Baroda Corporation elections and these people
stood for 15 days.

Therefore, Sir, my submission to the Home
Minister is that a few things have to be kept in
mind. One is that this enquiry should not be
left, even if it is President's Rule, to the local
police or administration. 1 would request or
rather I must demand on behalf of the people
of Gujarat that the CB.I. should have a direct
hand so that the entire conspiracy is fully
exposed and the facts are known to the people
of India and to the rest of the world, why the
Western press has been supporting anti-
Congress  Governments and  opposing
emergency. They should know that here is a
concrete proof of something happening. I do
not want to involve directly Prof.'Ramlal
Parikh, it is not
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that, but it is the atmosphere that you create.
You oppose the emergency at every step. You
do not implement the 20-point programme and
try to cover it up by a 62-point programme
and these things. After all, there is something
like national solidarity. Different parties can
rule this place or that place but there is
something like a common current. When this
country wants to go forward, when the 20-
point programme has been accepted by all the
elements of political life in this country—I do
not see any party which has denounced or
opposed this programme—at that time to
create an atmosphere and not to implement the
programme is not good.

I will not take more than two minutes.
My friend, Mr.  Yogendra Sharma, said that
the Government should not be slack. I can
assure you that we have authorised our Pradesh
Congress President in Ahmedabad to scrutinise
every one. It is  natural that under the lure
of power, under so many inducements they had
conglomerated and supported the Janata
Morcha but we are proud to say that we never
broke this Government by offering any
inducement to anybody. No unfair means have
been there excepting that  our Party
programme was there and that we believed that
coordination between the Central
Government and the local Government
alone can benefit very important issues of
development and production of the Gujarat
State. We firmly believed that for the
under-developed parts of Gujarat—well, it is
not that Gujarat is very much developed, it is
not so, excepting a few towns—and the
largest number of Adivas's, Hari-jans,
backward people and  minority people, it is
necessary to have a new administration in that
place. Now, with the new administration
that Mr. Brahmananda Reddi under  the gui-
dance of the Prime Minister is setting up there,
it will be seen that all the programmes are
activated and the 20-point programme is
launched properly.

Lastly, the budget which the Janata
Morcha Government gave is a typical
example of bourgeoise mind. Well,



125  Re Proclamation issued [22 MAR. 1976 ]

by President

they say that it was a budget of Rs. 36 crores
but whom did they tax? They taxed gamthas.
Earlier the Government in Bombay had to
withdraw the tax of this nature. For this tax,
they will have to measure the length and
breadth of 209 villages of Gujarat and after
this the tax has to be collected. It is they who
have revolted and cried for removing the anti-
democratic Government. The Janata Morcha
Government wanted to tax the farmers, the
village areas in the name of development.
Horse-trading went on. Let Mr. Yogendra
Sharma study how the budget really worked
in the removal of this democratic
Government, The very forces who wanted to
get the plums of advantage from thern simply
withdrew their support. Now this created an
utterly bad image on the day of the Baroda
conspiracy and next day the Government
went. Therefore, I can assure the hon'ble
House that my party is in no hurry to form a
Government there. We shall form a
Government because after all democratically
it is our right, if w°® really command the
majority, and we shall try to give a
Government absolutely clean and progressive,
implementing the national programme,
supporting the emergency, and seeing to it
that the democratic values are upheld. In that
direction, Sir, 1 humb'y request
Brahmanandaji to see to it that the present
administration becomes popularity-oriented,
becomes more responsive because there has
been infiltration of RSS and Jana Sangh and
Congress (O) elements mto the services of
Gujarat. It is very necessary to see that this
administration is mode wholesome and
popularity-oriented. In the land of Meera,
Narsi  Mehta, Daya  Ram, Swami
Shradhanand, and, lastly, Gandhi and Sardar
Patel, the communalist virus was unknown to
the people. But it is our ill-luck that due to
some lapses the Jana Sangh came and
dominated the entire scene. It would be the
duty of the Central Government to see that
this communal virus is once again tackled
with a vigorous hand and the administration is
properly streamlined so that these types of
fissiparous elements which have been brought
into the services
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are checked. One can give very lengthy data
and statistics to show how much infiltration
has taken place. 1 hope the vigilant Home
Minister under the direction of the Prime
Minister will see to it that a good, progressive
administration is set up under this
proclamation

Thank you.

! oY 3w W A (I 9
ITRATfa WEEA, 99 W9 §5 9
T8 FEAT 2 | § O FATT B AT AT
F1 eqra feaen Sgm @ 97 g8 =
A1 1 Afga w374 g wiwdfagm &
fagfamdi & @ @ &wd &7 IAH!
Famr 41 5w swma gz dfaam
T 7@ A1 3% F9A faEe §oow §
qfaferr g€ ot f afaara 51 3
TAT A TS F A A FHET AT IH
famr Zwit s i #=2 A a1 4 fafqa
mifeqi #1 wewrd gom, 39 2T #r
TE FHAET F A4 W AT AT AT
A G HEA AT AT HAT A
HHFA 1 WUAT | qF F;|iETE @€ 2
g aa a1 fr s aw Afas ww
zfez & A1 Mg T 5 VR 2 AT TElAC
fs &=z # fos @ 91 7707 g 92
fepeft ot s & fardt ot #1 wga
TE wTA & WiT § A § AW UF
wft feafa @ s Afaam &1 wen w1
e @ 2 afe 37 AW F G
=T ®1 @ 77 faar wm an (@
z¥ 20§ uF #werA w5 I v
Forsl F1 AT HIT AW AT AfaqrT
o grrear ag) gAr | wfaaE o gfE
W4T a9 VAT KT F1 FIH 8
H1e AT ATEE A o ag fra—
AT atg & ad &1 @ a6 arfwe
AT F WL WA Ag g~ A1 AW
# [Teqr 95 FoAr | WA wW A4l A
aat fgafaan a1 3 fa = a1 fatsd
qifeqt #7 gl § H1L a4T € 949 99
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[#4r #r3s Swror eqwify)
&t frora w1 ow faafaar srg g
ZiA g adrgmdfe. ..

Wt dtamm few (fae)

Tz & afm W ger ¥
(Interruption)

=t WIym FHTW @AW I
wERA, § wrodAT wrAAT @ TR
# ngt afafem ==y 37 & 9 T
FEAT AEATE | F wHRArg FEAT GO
¥ 97 e &, o o} % gra % ggwa
g (Imterruption) a@r @A,
qTEr &7 F fAQ wrgr gaw ww A
w3 AT, 4120 AT B S35 wA Aifwg ) &
Fgar g, A9 Qg g qwAr a8 F 0
& ot wOw HWR ovAAr AgAr g
fe st a1 A § wEde 40
7% Fafedr TAqE G457 fr—IwHr @l
| @t o, wfex fge o ot w4r-
w1, 5% fro€ wf ? agr wrwe st
w4 A1 7T FH fpm A7y i wadhe frad

st ame i (fagre) @ @i
¥EE wTET ¥ WTe UHo UHo
¥ foaq dogor #7 wir g £ 7

ST WiIw  AEEr Ay ¢ WrTER
1fz &1 afazd & & @ o+
AAATA G E | AT FTAFTFL B E
17 & T gr g 1 A F A9 A
WE, IR AT A w4 AT AT
¥ 35w Farg Zar | wer arfaaarg
F HEIT F1 oFwred fear war g &
TAAT TP 9T w1 3402 ) FIEd T35 w6
qowe ¥ fqug A AmE 07 £
Tgadr At F 3FEmT fFoagr B R
AT HT FEAT 4T Fawas! I9g
q AG TT ATHT T FT A0 AA W@
qr AT AT TAG T T&0 TT KL W
aarer fear war 1 ¥ owg & fa¥aT
7z 3 fF w7 37 978 ¥ A5 35 AT

Gujarat
T faeg @ @ s qfgd o w7
aifgr 4 | PO I F J AT 2,
Aframd 36T wraTT T IART A AT
aifgd 4% | wUT T F FHIT AT
T ¢ F 090 TAr A A1 IAF} 0%
faar smar 1 afgy a1 ard fedr w
A AT € AT Iaps ATF A FI FTAAE
gra@r & (Interruption)arst w1 st
Fedrr F T HT AT Zo w1 A0
a7 g3z w1 & 1 & WoRr s w
afafwqr aasr 7T 2 fo T
¥ g Twre & A3 & A WL fawor
# oy g3z & v oz @t wo ag
T¥ 37 A7 FT WA FETAT AT a0
HIT T2 FT ATHIT T FAL A AT
& 1 mror ofes ¥F 79w EET W
T T Fd ¥ 2T A, #7i0w Fedm
HOWT 7% F1d TEA G wT FHAT 47 )
9T ATE AT AT TAUT AT T o oY
& Fma TEar g 1 oA wgard me ]
AT gzt & wereT ¥ $S A7 7ZN AR
gal &t & 91 ¥9 a7 Fg, e
#err W § 997 A= 95T Fear A

gl

Wt dvier mat : waEr wEA A
FIE AT AR

ot W3R NEW v ¢ F Ay o
T & 72 wEAr wzAr § 7o oy
wifedl & F1d 7T & AT gawr
o ®rE qray gAr Tfge | FaT frdy
Fr ofr g AT A & A A A i
ot St & 7€ FEAr AT §1 (Inter-
ruption) TTT WaTA § FAAT A
FAT AT HrE LT T 7E )

SHRI MANUBHAI SHAH: Without

any ideology, they had formed it.

st Wiy s @ o SeEr
Wit FATAT AL 318 3 T A0 Faw i
TR & qraf AF7 47 47, FA4T A 1<
#§ qrfzat 7 faase aoere w1 frmior
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A fFarar 7 agi o7 waa T dve o
arie & amq faawv wowre 915 4r
e o ¥ ama e goare aams
ar ) T HA {7 it fad w7 e
FIT AT TFAT 3 AT #47 T00 nizar 78
aAT JFAN § | W FHL wriEat ATy
&1 aewre Fadt g 7 aatat &, a1
Farg vt 47 (3Taary ) wAa AT
mifFaa R Tga g A
fereeft 4 ST o GAT FoHTE AT T FAT
TTZAT & AT T IHRT AT AT AN
ATfar? o1 FrAT AIATCEET 3 . FeR
F A4 APAW FLH AT A9 A §
W7 AT ROF 7L F Ag Agrafa
Zidr T113q Fagy TG 7% TLHT I AT
Z wET AT HOFTT FT FoR10 ATHIT
# 9 TS Fd o4 &, T30 1L FAA TEIT
¥ Aqr g TeErdd w afy wder 26
g AP srvd a gt a7 e e
FAWIAT AT qr A agra g 5
WIS AF0 FT FLFTT RN 57 481 77 76
agr A% g B 0T A7 T FIHTT A
frzr #Y gragFr Fifww wr A an
faprar | & wAq7E uTE F 9SS0 AF A
ATAATE |
SHRI MANUBHAI 5HAH May I

make one point on this! There was
not a single day when either in the
Assembly or in the public specches of
the responsible Ministera or of the
Chief Minister...... they were not all
the time accusing the Central Govern-
ment of not giving them assistance.
And if you asked aboat any develop-
ment programme, they saiq that there
was no Central assistince. This is
entirely wrong. The Budget will
grove to the contrary, And if you
want to run any govarament of sny
colour in a State, in my humble view
at least there should be co-operation
and harmonious relations with the
Centre.

st ity ST Ay ;o aRare
oty ¥ waT P Az wadiz o ek
qrER FEAE  AWEAT ®iw F few A1 3T
30 RS—5
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ATEHT ML ZTATHRTC ATAT & | Fdva
T TE T A1 oA 1 3R
a1 fF 29 #1 wrre el s
Faa, 3o 7 wrar 7938 stry, wir 7 39
Ta7 AT 7T faar a7 3@t #y
ALFTT TET &1 AHT § 79 00T A 57
f §ga w79 37 a7 s w2 o
& 3X T 971 AragFATATaZs?
SHRI MANUBHAI SHAM. That
assurance was given by the Prime
Minister two months ago,

At WIN AT i oy wfaard
ot aifea F e #9159
qATHTL AT FET § a1 39 & ool 5
FA AT ATTF 1 TR K27 7 Pl
TR AEATE | T Ar7 4% & F A=
Fecggora w1 Aresrrger faar wan & awgar
gfragimigogmg fedr & am
FEE AT ATLF TAMT Wil £
w7 AL frar Ot gesre H7
fipzrar, @g wroAAd & wfyer & g
fearw & & | Tapr w12 7@ wowTT
& & fase 57 99 79, §7 wrfeqs 72,
Fi W 7 79 T AGATA A A2
T G AT FTACFE AA 1T A0,
afs gar aars ang fr Ty s
FfFagianguid | WU ag Aw gur
At 7 ot g B dtp 7t g 20
# gumar § e fegeoa felt A
i F W F Ft 37 UwAr qzA
TRAE AT OFAE § W § wwmar
g fF @ % F wfyer & fa7
qIATTF § | HATA R TH TR gHIT
ST wAT St gt A3 §, # 39 A grdA
el frate 3w # orfas e
A F far g 4 werda
g # wgrn wngan § fv wfas et
HTT JATT AT AATATE 7l 3 (waar
TAANGF AT JAATF § | "L
Fop # TAANAT ACATT AT 7@ AT
T &Y AU Weard At w@e At
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(st "Y3W AFTW ATHT)

fegT ATATIO FAAT Y AT LA ERAT |
Trsftfas aeetarT #1 fedama &1 79
R a3 AT § W7 gag & A0 qEAl
% g & fait v arw s @ 2w
= a7 # Tt fedaura Fras fEar
s, =g Fedfy ot qrél @1 EEEd
frtrfy zar w1 @Y ar A A A, few -
ot 375 gt F1fgw )

wit s g« fedor w1 o1 faw
Zaz N AA AW TGA §F WG & AT
At a7 W7 IE FET 5H F| CF AL
oz awe FooaT fann wE L SE R
AT Y G & Al AT E AT qEE
Fadt i 71 FedrE %0 gn 9 ®1 ArEA
% for qaiw 1 afea waT =i
Y T FiTE &) Adi kT4 g w
T

=Y N3 W @ S AW &
ferdt sTerva® ata § SAF Al AR HA
& wifgn argond aga @ A S aw
% fasra & argw € 37 &1 q%A F
forr mre wiesm o § 1 A1 5o fad
it 7@ A ?

A A Rgan W SAAE AARE
FHF) ¥ UF fae Fa1 qar a1 59 % fAq
wifgqa &4 ol awar g |

oY Wyq s vt - 95 femaa
H1 HAT AZA T AT Al AGF T
vaT$T ¥age TN H OGN A qEW
& g 4t 7 gEEr e wa g 0w
94 WIS FT T 1A |

W W Wgar : A FEE W
fam sovar qr &7 7@ @ wiw gE 41 %
5% W ST AFAZ FHEN F GAT T |
agi wa ¥ o7 fevwnT gun Al WG
a2 frogw am gifee w@ g
gafid gw w1 TREE &% faar 9
W AT S oAt fE w1 A §

Gujarat
fad e & gwAT IW & tEA
fam @ra &

oY gwer mwi ;I R0 9T
A1 M owT A OTE A owm IRE
FA R WIT AT AFHT |

st wat gfawr Wiy ;7w q AT
7z 57 faar @

SR FgAT: FHA 27 77 faa
Z1

Q

S TC I ot S TR L i
w7 STAMT wET WA v @ A
um & faad) Fa 941 § ®ign =laq
qdi & w4, IR wT AN AAAG
o 9w @ fmA AE 0 W oar
frgal 992 Fvd ¢ F47, T8 WIT
Ft@q wAd § | WT wWEEH
wifeez FEA§ AT Hade FRE(AT
ael ST # wAAae wr froamad
TAARE  FEA g | FE  WiEAl W
FE mz w ar zfrzwor g @ig
77 A7 T2

w1 ameE smt @ wadHw &
Ay A AT

i WIg SEw W o wT oqr
qiE wt garw w § fw faw fzq g5
mEAawz & oo wTgvar wfawe
W | %H AR ST WY A TR
2 wRAl A A F wHl 9
A 9T HE % 41T H mIAT and
wA AT wAr fagr ® oww A
T fE agmawg "W T #w

afigm A g 1 aaw g, aafan g
3 p. M. A AT gAN qATAT | F wH@gAT

gfw ag 7m0 g% aIw & faq
ger § 1§ WA ggar g fa
ga wal & faad gwaEi w1 &4
TBTE, IR IT AT H TH AT
i swsar g 5 agw wse € A
dw g wmanwfgs ¥ §1 it
d9q aidt w1 FRaeq 3z € fv wgE
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o7 @9 F FFFLH M 9EH &1, 3W
¥ fea §, wOai & fow d O AW A
miferdt @, @t wET & | gAElAQ
& wgar g 7 @ aid wOwT FewA
¥ age &1 WF 1 MA-Amaa,
azeqar ¥9 IW &r WS qifq g,
g Atr @i =@ dAff wmE
fewrs % wzi & 7 wew  fawer
srgarar &, fwar Emwm g S
wfoar ser ¥ 741 & 7z Foogmad
g

sff awrx WAl : WIEEagET
Farg  JOE AG TT G HIT FE G0
fe g a1 gfar & aataafadi %
HEE A0 E, gATLAT AT E |

=i} Wi AFTH @O HFTHIZ AT
F ara FE T AT NG T, I
TR Far T ET A AT FH ww
& WERI BT OAFHIH WAZ | wovw
Far g@ g1 ( Interruption ) zafag
# wgar wgAi g v w@i aw g
TG & ACH, ALA1E TF ST ATRY
fasrs &7 & wgar =gm g fv aw
FT I 08 T AN E, FbHET w2
% # 3 war, FE ¥ fafed &
F@ & g, 9w el w509 341,
A qrars gar fe wgemr  a S
ao Ferar w14 fafaad Fae i
g8 ITH 47 |

A waar @WE - EWA Al A0
gradt, g 37 f3az ag

At MR qww aadl - fafvez
AN WA FT 7 4T FAF § A9,
[T FIT FT FOIAN 7 FE, aiglea
feamrr a7 43 g3 4 fafawi &1 agiar
# W@ g AT AT AqqT H o
=fsaai #1 a2 § faad gq 3ar )
IR TH TFTFT A=29 q&0 9 74T |
qE AN IR WEA TaqEE #
|| # g9E g fwoag A
aga Wix Afa FTam g fr fow

Gujarat
fa qarfedt zrem @ adf @1, =@r
FY awFAdE EIA, FHI &WA AAATE
q3F § armad 3 frar o adl a oww
A Fdt T AT WA gHE F E,
Fdf w127 & fag dae 74§

SHR] MANUBHAI SHAH: I think
he knows the Indian Constitution
When the budget has been rejected
and the demands have been out-voted,
how can the Government remain
there?

ot I3 SET At F@ a1 &

Fgar g 941 fs 9 a7 A OF wiew

st o far A qEaa w1 owqar

® GEAHI G RIET WA IR
fFar) mwmaz sga & & @& 9T

HTAGT Adr 47 1 wAwi§ wi@ S

# oy wara qsar sgar § fF ama

A & owwa fawaad giw &

A 9T AG T WAE@T 3T AFT

T FFIT w fgarm wE w=EEaq

A4 ZT 1 WA A W AT

F wifadi F790 W qEFAH WT

9T geml ¢ faeg 4T AT Egi a7

YaHT WY A= H®iT AT

vl gt aivw aar & 379 9707

L (g e

8 A WA IEANEE F

IXHFEN AATE WF A TANE

RAT w1AgT a2 AT fgar § 1 wAY
a1 s A F fond om W E,

wa aw g0 e ama T @ Sm

T4 aF FgA0 Iri 7411 qZ TEANEE

FAi & wifasi & a9 fox frares

Fg WA g g E, FE gEwa gl

TRE TABN WA B FwT 4T
SAETE ) FHAT WA g qRAl AT
A 3z A §qer 5|0 g
qAUAR a4 #r TwI 4L |

f@wr w0 wzro 9@ st Wt A
g ar ®r§ 9T 7@ A g § wwam

g 72 i #id 2 #17 gawr w1€ A

T AT qer T T oA g
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(= WP TFTA qE)
w/RZ & AT FTAGR AT | TF IO
& g # MR 41, WL q war
W0 TET g1 WY R A 47 7 oIEEN
g a3 fommn Frana =8 i
arfgw & @ Fgo g 7% 3w & afew
TITHIT ¥ AW i SF ARAT T
HY TIAEET A aAR FT AT Al
g o A=A FTN AT W4T A
T 74T afew ot ot F 97 TRgE
Y T2 W FET 3 3T § faaay qwt
wr wfenr § fasarn w8 &) foaw
P gr AT é:’—--- “Power comes
through the barrel of a gun* g &It
LRATATEE AT T & 07U 770K G
g
ofY qWtE AT : o Fge ST A
wrT @ w1 O dar g 3 &
fawg 7
At A FER : dan ¥ fay A=
®E
Y TFTRAT Mt : FEFR A9 |
ot W13q qwrm WEh : AT A
R # Afgarg AR qrmr faAar
i TR | WA Y AERRET § T|
w3 (mawad w8 @i AR @
TE [OAT g PRI 9TE FT AT )
gt Pr-sdt s 1 aFt a7 18
T @iz § A it gaTe 3w oT gAaAl
T W@ 7 AR JAW W H S0l SR
# wgrmar 57 N 36 fam wegine
Fg T ¥ iR S 9 g ST @R A
BT W § AL A I QAT FEAT
rfgm ) wrw A OSAY RS 0§ WA
YA AT @vd & weeg 3% few Hiw famm
dfFEr AT v § 3§ s amafa
T RIIA[ AT G & A qw=AraArdy #T
73 F 1wt Al A 99 ue
‘| XA ) RIG K FEar § 7 I
 frw A 2
oy geaieta: 7 SR=rATY aar § P

»it IR AT AT AT
AT FFGAAAT VA TF E TR W
= 3 1 9T § Ierem wER § woay
goaig 3T § 5w qF wwa f&ar
o1 3§ A8 577 § 7Y g7 & ooe
§ fog 413 ¥ fam g 0
P 10 I

ot gfeleg waman wefiar (sprra):
TR GFE, 9 anT § % 35 wgm
TR T OEWE § o 94w e
FEgT FT T & | AT 7Y ofr 7 S
g fomr Iaa § samm Fwr §
T TS A AT T ANEHT AT AT 0L
¥ 5ES wde-nd S i Sy gy A
1A Tl IAd TR A0 3elewrk o 1 gy
@ 7 ¥ fx T §F s 19
FFIT T | ST WIS B ST S
i s 10 T T | § weew g
A g 78 a w1 | W o Al
A gEd g 0 ag w  AfET §
q87T STgar § Al & frey 7
WA T i ? A RS A
& ot #ifr Y & Redl F owwdy, Aif
IATRE WITIAIaTEr FZTA A1 HICTAT
wig g oft &Y @2y ¥ fon, S99
F GH FW ¥ A W FwAt gE W
TR AN & fog 4 & £z g AR
AT AT TN FE wIREAR
AT FTIEaF AR T TFEST TR
e FT 3T AR 7 3T £ 37 F¢
oF Faal I foat wor ) ag FEav
FE A% AX GFal 91, 9 T GaEH
fqu g MY ¥ § aumar §iE3@
TFTE FT Q0 FATET 32 G5 99 Al
a%at ar 1 o was # fGOe 2
aek A FAYREr A A9 FQ
a% Atz Saraifas gedi w1 garar
faar waty @g W wF;  owAT
fr fggears ¥ a3t@ & w7 AN
awar #F Y qewr adfr ag el
qrEwl g7 A 9 7T SHrHEw fo-
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feas & mrare 9w adr 4t afe
& wradta 9@ AT 0T ]/ A
& AT ATFEME FTAT qEAr g
fr 7 #tv A fagra T o st
ar fofms v fra® s amt
ST T @A FA A AR 7 FqAfaq
N, WlTo THo UHo AT ATHAY &1
T AFTEH gFCH AT 47 72w
s a§ PAT {4 St ard st et
qr WAty = A wa g, afw
et sfaar andr ¥ = & fag
H FT 1 FH F fau =GR
swaaa &t wa faan A W &
qLare A | A q@Rr qAgAr g
fr 29 ®% 9T ITH AATAET fA=R
Fgr 99 W@ 7 A0l AT AT GgA FA
AL B0 AT AT AL IQTE AL
@ FAAT T F, Afea W ag
Ar KOG qrg 348 Mase qoe
FAA & | 79T AAqT F AL ITH
qarteEr /gt 4r, afes e o aar
# o & frg dasr glaa s
& fo g WA aam A A1
e ® v fFan a0 T A #
A1 A qrE qEds & aia G
& F% A W IF A w7 Qv {7 ot |
Z, gz § A qoft g AR 4
q7arg At 741 T4 Agw 1 AfwA
AT A 7 % g g A A
frgrai &1 a9 v v oy W
HETAA AW &1 mx § 437 7w o

AT WA A T AT A4
Fi AN, TE AT AT E |
afpg 32 fag a0% &4 =7y
fagral &1 eqmr fam a3 uw 73
3 AT AT § 1 WA g 9T e
A 7 FF R osaar W w1 weE
AT A A I W o4 W G-
gifas Fraal & wAgre TR F @
qy | agi & v i S
HIT §9AIS & A941 18 % @

Gujarat

T oM 8 a7 s anifaw
WAL TR 41§ quaa g fx
qZ IAFTR £ | 0 @@y 7 &
qF QFRATEE FATATRAT F | 97 g7
T AR TIARYT F FTATIH §M
atd 9 4t araf exqgz F g fafe-
w7 41Oz qri =g ;R AFA 97
i W AT wAE AT 9ER
FIF W1 7 s wiA W
aeafaez 17 7 gna-feg @1
Tt 97 Gl qoardy wrd 4t 9=
w7 74 7, afew 5 gad md
¥ 4557 A1+ FHTT 73 | WA I
HAFT areg ao fs A & v
fzr g A gsrFA & fag ag-
fwer gz arzz faors AT 000 57 5w
fr fred 27 ot 1 o9 & R
qzer 2wt w2 fufawes afea o
qq WIE Atz anf T 32 #agn §=
¥z FUFTT ATEET § 9@ & "FI
2\ Bazm ¥ gz gama1 g gf5
ot gz qre g w3 feg § A &
YT J HA AT 0T o THo HTo FT @I
Fawm F i T F @ &

T & a7 gw fow o a1 AR
Fgl, 99z Wri ag ®=1 ? AQ GNd
% 74w & oW @R W
qrgEE 1T H R g Wi 944
# A faq ford argwer g faed o
qrer die aE A wg gl asd
g gmw am wifgm s@ wrd
sar 9w fafrey, it got @i
s 7 Fq i 3 97 3 1 gafe
FHFAT FT F | H q@Ar wgal
g fr g ad Tewdr W
faeedt wma o2 fradr amr 98 @@
qaifedt @11 4 g AqTAT A1gAT-
g f& g qawd d
or g g fv arg ara @ A
AR | @ q S F9 o wEat w4
qOT W 4g A A F@ @
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qegre wrs 18-19 fafeeET M,
7f fedy fafaees 74 aas fufT=y
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4 fafaee 7 a8 adt & fv 09
mati;mﬂqsﬁ.rﬂarr”fairfrn{%
=95 fawer w1 &) Fa# amfEd
FTH & AAT HA ffaedt & fod €
af w1 adm ATl ANy AEAT
soaf § @A @, I AM T
afgrr AT {Grirc'e‘ri?fl AT &
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vﬁamﬁwzmumiwiﬁﬁ
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& at war soom fr fwdy o frod
mw#vﬁwqwﬁmwzmra&
iy fpar 70 Py ¥ 70 ITd A
Frear w4 | F it wEAr qAEA § T’
uﬁﬁfﬁﬂnfﬁt{ﬂlaﬁmﬁ@
qu? & g qeng W T AW
srm FOACE | R S A
% fF o AT AT 413 fadt AT
ofr srefy gt A FT AT ! ST
?.;tafrrgwtumam‘;ﬁu TIEATHIEEA
i:emw‘n%mm#ﬂ%_ gt
e 1 A w49 & ag § T TEar
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g...
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At gfifeg wana wfr o a
fagw na fowsr soft war =4 2

% REAHT I . TFET AT
g

ot gfifeg wrarar vy @ 777w
g 1 afFEw =ro WiEW AT AW
Tt & A% a3tar # w2 vawq & 7 9fF
R o § vt TR dew
¥ F St A A o9 sEEd aw
ZOT AT WL AT WO ZEET IE
wiwdr; q 7ar @ e # Fw aE
mfrrzg ¥ wi mfrrged ? awoe
HogTowg H oAlv wEwEEig § g%
ngr # At vA mw § Ty
W7o THo Mo FI #FT FU | -
TFT T AFAT E HiTo THo UHo 7w
WT-AFT FAT AL Z AFAT ) W AT
@EMgmam 1 2 fr arzw 7
wieft w1 a fear qr Afwa 7 A
T ol Al & A1 9w §
T AT ATA AT W7o UFo WHo #TA
T ardr ofr w wagEfE &
Fagra o @ ¥ a1 T TET 7 )
afFa 7 aff sz 9w ) & "Aedw 07
wdr St F1 g Tw g e oaww aw
TN IZT | WAT 77 FIW I5E &
AT RIS AT A W I GO GqE
g fre afr | a9t frr ot 7 fiew
fraq o7 oz fomr & qaag § 7
q1T AEFRrT A 9gAr 79 7A  fEar
g 0 T o 12 ATl & uEe sy
fwdt 5 FoFem g1 7197197 FIET A
FTIEAT | Frqa q a4 1 A fag
BT FT 9@ THI TOAOAT FIT AT
7 mfws f3ar )

feri warge dmm o A farty
RT3 F1 94 faar o1 1 99 fowde
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9T FAT T FEET qZ FNT TGN
Foamar ! food gwdgw 4R
F AR AOET-IAT AT
IFM T IH 0w e AT
# qaem z§ A ¥ gAw 2
fear =t wiczafa maw A Sl
Zr o | .

& og sz g g o vmadr
I A9g A AT AW .Ifm'm‘ Zr o #
I AT T AT ATIT A
gAi & 1 WW ®T Iw H oaerd AT
gt ng & wema ¥ aendr S 4t
FJAMARY, FIFAR  FEA AA@E ®
far qum A qfe @ 7€ 41 )
AEAT A 4 4 FUT T AGEEIS
FIA A T WA AT F fzAT A7
w7 ¥ Ao 7ot w€ geE FEr
ST FAA AT FT 4 FUT T AT
ma qrow F7 fear | w w7 9 FET
# fy w09 7 T &1 9FT T A AT
#war | F g q@ WA § 4e
¥ W1 agi 43 § 3T F wramT a7
¥ fg sgmw wifewr 1 fama o9
qr @t ows oqr ! oqwa & g
¥ WIS FOWAAA FHO | WE-
THTA FT FETAT TET AT M EW
g aFa & afrar) sgawm wifiew
#1E F= o) A AT qr A
qr IETT 9 41 | g9
Ger Al I I C e o 1 (N
IAFRT AW H TET WO AT I AE W
gfere femat wmar qr 7 37 9@ F
gz dmft oif 1 oaewE w1
W IH FOHT HT AT IART TIATH
TG gL AF TEN 40 TS HAT AT |
9 A9 F AT FTHIT T 47 41 IAA
Ty avAl T w1 oFw § TEr 470 |
I7 FE TH TTT W qFAT FE0 AT
oy e 21 ot @it {1 I
a® ¥ ¥87 300—350 wadt W@
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g0 w7 A7 TRl # weEme
7 A1 §q WA % Jm
far st At 7 g@wT Wreresr A FTom
& 4 FAEAT A awg F oA
TF # w7 A O qe g g
F ofgd a7 e aw f@r v i
IrRiA A qE H HAT TFL K GAH
FTH FT EIET AATAT AT §F AE A
agt A wo ) oae w7 & A
wq faaty afafs &1 drowsh o |7
§orr £ ot AT I TAH L AR FT
AT AT | §F AE F1 AT FIA
at & & qaar g g 5o ael
F oaeFe g AT TG q@ T A
faerr 7 ot w-famtoy sredverr § AT
o i F, foit frand ot g9
ot &, =g faarrdT &, w® A€ o1 T,
IT ;A A wEEAtgar A A oaE)
v & T 9 7 A AT QoA AT
& wE #) 7 Torr gafen ang & ag
afs 7 Fwr Zia qa-famir aet #71
T ZA VRN gT AE B0 SAHAT A
vifg A"l g7 #@ 97 S
TR 4 a.fr e ¥ sas @7 T
& it a1 gz foermr @ 1 1956
¥ WET ATUT FrOFIAEAT GAA AT
w7 W IF AT A A & & faad
FYT 4 ITA XT R AN T 4T
& A% g § g TEAr § fFoIA
AT AT AW FAT H AT G, AT AT
wTE ®1 AT F wfw 3T A, @07 AW
WRE AT AT I F AN AT 7
CIDEE ST

SHRI N G. GORAY; (Maharash-
tra): Sir, normally I do not interrupt

but since he has mentioned my name

I want to tell him that so far as
Maharashtra is concerned, we have
raised a very big memorial in their
honour.

Gujarat

o ghfor s wia

1 do agree. qsi7rT ¥ Wifvwa i
wAIA TI0 FAT A qT Aroowst ag q
gt ey g g1 w3 sa-faaty
HAETA K A T AAIT FEIAAT
# &z goni @ o Aiw wERl ¥ f
war #IT I o A1 Aadn ) s
FerA Ad o faadt wFf @ w4F
a7% ot wrfwer 1w T o0 G & AR
T 9 A ST ) A1 gRF 999 |
g fafree & 72y fr w2 9w wom
At wfww &1 ma-faatnr geEE
FeA aret F1 qua £1 w€ W IaE
faq sz A faww F FTF AT
# ag am Fgm Sem g fr o qaf
AT AW ¥ awmar W g
gafq Faa 78 7 FHT w1 Q0T H
3T S AT gfEa T o T
#t frdft 7 fvdfy a7 & 728 v a3f7
A | AT F 0T AAT F gIA T
far w7 =rgavaigE WS o 47 I9E
ar? # gt ot wyae§ mg 7 T &
9 AT § &7 feEtET 9w am
ferar gorr a1 @7 wm g T
® @R &4 & fAT g8 &1 awo ®
FT TFA1 B WAE F AN TAT AT
AT qwUd # WA ai F fatmmae
THEST T G AT AT GV IART
TONT F TR T e I T g ¥ A
#a qrr gfeer andr F gafadrer et
FT WH FA A RIAT FT @F T
oI ¥ AT Fw Iarz faar @ g,
B9 AT FT BH @A 2

W@ AT T wew A & AR W
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i wiAdE qee w1 g AL H S
T F qAF(E W waafen a7 FT a97
74T g &7 | IFA A9TE H oSt
f1 & fogr g7, fwe 78 oo 7 F9
g1 Tl Al W gA@E ¥ @ faan
TG FH Td w0 gafq w0
WY FZNH T £ g gW A 34,
afe =t a@are & 7w § ag wg a9
HiY A @AWE § F9 77 & Al TR
Tl & aa gk fad gnad s
a3y | 31 g faedifen 21

PROF. RAMLAL PARIKH: Sir, I
object to the word "misleading".
Members may have information and they
are always subject to correction. There is
nobody have to mislead the House nor is
the House prepared to be misled.

SHRI HARISINH BHAGUBAVA
MAHIDA: Why should he interrupt,'
why should be put on that cap which fits
on him? I do not know whether he has
stated this this. I did not say so but if it is
so, then I have to say nothing.

v B mE s e g fw @ A
W wafagr @ Fr 4 9 T H;
T 44 &1 ggiet 47§17 I T F
T & == o oA | g & anaa §,
qORT F O F ww oy off {7 awme
& fafmer gowogz #0 o1 TEivaa
q1 ITAHT F A F T T T w
TR 9 g1 9g avir A gL
# m aady ) o A § Fe v
g 5 o1 $3 T A g FET W
agr #r g @w 2 47 AR
guit 2 fr 97 & T 97 @ FH
AT AFA H{rF] FT AT ATAT F
TAKG AN Fodi B 42 WA I
G F aIS Zo0 1 87 FTo0 & 98
;W @9 g\ ggl AT oA Iwa fean
AT 7Y, 994 ot A9 & faw ey
TEl FRIA ) T AT EHIFA & | 9 A1

Gujarat
fr @dt & 5 mar § 93 9F T4

#t wapre frdt &1 aifge & 27 &
AT 71 fewed 95 e §9.%
fardy, &fpm o & = fo o &7
AN FF AT F 9dw gm0 £ I
FF A TR AT @ TS ¥ A ®
fagw 47, wa & fza & fazg #m
F AT 41 AT FoF F A UG F
fer & fad ¥ 1 ov yEaEew
fafowsn o7 Fiw 5@ @eAr TqTEAT
% age 9w o4 3 frd Aqiw
TAH1 SF1 ZF AT 7 &1 oy faoar
FH1 70 TE &1 A fw gz OF W
T W3 w07 9% a9 @ | 78
A6 T8 9ol 3 | FFA T 7 F o)
T TANA F1 § A T JET 7
§ aadT 701 F

PROF. RAMLAL PARIKH (Gujarat):
Mr. Deputy Chairman, Sir, first of all
before I begin my intervention, I wish to
extend my greetings to my predecessor
friend Mr. Mahida for his maiden speech
which was, no d°ubt forceful but it was
also amuaing tome . . .

SHRIN.G. GORAY: But the
maiden was not very shy.

PROF. RAMLAL PARIKH: Never-
theless, I greet him. My only question is
that I had thought that Mr. Mahida and all
the friends would at least recognise that in
this august House, the Council of States
of India, it is not necessary to make
election speeches. It is not necessary to
make speeches which they make at
election rallies. Here, we are debating
fundamental” issues and not personalities
and I am really sorry that he was 5,0
much obsessed with the name of
Morarjibhai. We are discussing here
certain issues let us discuss them . . .

=5t gfddag wlaar sdiw: &
19 &, INAE HETET, 4 A< 9K T E,

Fn

TET A1 qF v 41 g &
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PROF. RAMLAL PARIKH,; Sir, this is
very unfair because I have been watching
and never interrupting anybody and I had
decided not to interrupt Mr. Mahida
although many lies have been said. I have
not interrupted him and I do not believe
in interruptions although I see that the
work here goes on with interruptions. For
the last two months, I have been keeping
myself completely restrained by not
interrupting anybody and keeping my
point; and then answering them. You do
not have to accept all my points as I do
not accept all your points but let us talk
facts and it is for the House to decide. Sir,
1 would now come to some of the basic
issues, instead of dealing with
personalities. I do not want to say which
member went in whose car. | can rebut all
these allegations. I have complete facts
on all these points. Since he had been
permitted to speak without inteiruption, I
hope I would also be permitted to do so.

First of all, the question is about article
356 1 am rather very sad that this article
should be used many times. I do n°t think
the Constitution makers intended that this
article should be used so frequently, so
arbitrarily and so irrationally sometimes.
Sir, the hon. Home Minister himself
would recognise that this article had been
used for the 38th time. I may be wrong: 1
am subject to correction. But your own
pamphlet had brought out the fact that
this article had been used 36 times before
in thig country, apart from Tamil Nadu
and Gujarat. My question is, are there not
any norms for using thi, article? Will it be
only arbitrary, discriminatory and based
on the 'judgements of some individuals?
If it is so, this is making a mockery of the
whole federal system. Of course, I am for
a strong Union. I am for the unity of the
country. I am for the solidarity of the
country. But that does not mean that State
Governments controlled by other parties,
should not exist even with limited
powers. You are unable to tolerate the
State Gov-

Gujarat

ernment's with differing viewpoints It is
now crystal clear to the whole country
States where Opposition Governments
are formed are looked down with
contempt. They are condemned day in
and day out. They are maligned, vilified
and a campaign is let loose against them
under the direct inspiration of the Centre.
We have seen this in the last two months
in this House. Therefore, I appeal to the
hon. Home Minister. He come, from a
very important State. Is there or not
something like States' rights in our
federal system? Do we refuse that? Or, if
We feel that the State Government's are
incapable of running the administration
and that the time has come when the
Centre can trust no other party except
their own, it should be made clear and the
federal system should be abolished. We
can understand this. But we cannot
understand this frequent use of article
356.

My friend, Mr. Manubhai Shah had
spoke, at length. I am rather surprised at
some of hi; statements today. Mr.
Manubhai Shah, for years together, for
decades together, had been a crusader
against the extra-territorial loyalty of the
Communist Party 6f India. But he speaks
today in the voice of the Communist
Party of India. It i shocking for me to
listen to Mr. Manubhai Shah speaking in
the voice of Shri Yogendra Sharma. This
is something which I could never imagine
and I could never dream of. I could never
believe it. I know his past. He is one of
our greatest patriots. I have seen his
crusade against the extra-territorial
forces. But today, I see him defending
them. He works with them and he takes
pride in being with them. This is
something which concerns me. Mr.
Manubhai Shah, I hope you would bear
with me. I would like to say something,
when you have been saying sy  many
things.

SHRI YOGENDRA SHARMA: The
support of the CIA to your Front has
outraged his feelings.
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PROF. RAMLAL PARIKH: This is a
baseless allegation. The CIA 1is not
supporting us. Perhaps, I suspect that
those why are speaking so much about the
CIA may be in alliance with the CIA. 1
would not be surprised, if those who are
shouting from the roof-tops abom the
CIA have links with the CIA.

SHRI YOGENDRA SHARMA: The
lady protests too much.

PROF. RAMLAL PARIKH: This will
not deter u; from the path we have
chosen. Those who joined the Janata
Front did not join it to gain anything.
They have joined it because of their own
conviction. They don't mind the number
that remains with them; they do not care
whether power is with them or not. And
we ourselves proved, not once but twice,
and we will prove again and again that
We are here concerned with the
functioning of democracy and whether
we are in power or out of power, whether
we are on thig side or that side does not
matter to us.

Now, coming to Gujarat, the question
is that the Janata Front Government
itself, in the highest traditions of
democracy, has quit the Government. So
there is nothing wrong in it. We have
smilingly given it up and we have said
so. We have fulfilled our pledge. We told
the public that as and when an occasion
comes when we feel that people do not
want us or when we feel that the majority
of the House does not want us to continue
any more, we will not take a minute to
quit and we have fulfilled this pledge to
our people.

SHRI JAHARLAL BANERJEE (West
Bengal): There was no alternative but to
quit.

PROF. RAMLAL PARIKH: I am
coming to it. Don't worry. If you can help
me get more time, I will deal with all
your points.

Therefore, the question is: What next;
We had thought that after we
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quit and since the  ruling Congress has
established its majority i,  the voting,
they would form , Government, and
why they have shirked from forming a
Government I do  not understand. We
would prefer the Congress (R)
Government to the bureaucracy's rule.
After all, President's rule is a rule of
bureaucracy. I have nothing against the
Governor, nothing against any person in
the bureaucracy, but I am wholly
opposed to the system of bureaucracy
which is going  to rule, and  that is
going to  throttle  the development
of Gu'jarat. We may have many differen-
ces with Manubhai or, my friend,
Mahida, but we shall certainly prefer to
co-operate  with them rather than have a
Government of the  bureaucracy. What
we were thinking was "All right, we
have give, up the Government, but
there  will be  another  popular
Government". After all, what we Eought in
the elections at that time also was not
so much as to who comes into power but
that we should have a popular Government
and that we did not like President's rule.
This article 356 i being operated day
in and day out and it should not be there
one minute more than that is required. I
hope the hon. Home  Minister would
think over it and revoke it as early as
possible, without any delay so that a
popular Government is given to
Gujarat.

SHRI K. BRAHMANANDA REDDI:
Until revoked the rule will be by
Parliament.

PROF. RAMLAL PARIKH: I am
pleading with Parliament, let us not
approve this Proclamation so that a
popular Government comes to Gujarat. [
am concerned with the coming in of a
popular Government to Gujarat even if it
is of the Congress , (R) We do not mind;
and I need hardly assure you that in all
economic programmes, in spite of our
basic, fundamental political differences,
we will extend possible co-operation. So,
the important, crucial and  fundamental

issue is this.
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Well, the Government has quit hut,
nevertheless, the question remains
about defections. I am very  happy that
our friend Mr. Om Mehta, the Minister
of State for Home  Affairs, has said that
the Anti-Defections Bill is already lying
with this House. I am surprised that for
two years it should have been kept lying,
whoever may bo responsible. The
question is that the ruling party also cannot
ab. solve itself of the responsibility  for
not having its passage sooner. I still plead
with them, please have this Bill passed
very soon, without any, delay. This is the
bane of our national life, this is the bane of
our public life, this is the greatest
curse the Indian democratic life is
undergoing. Please, for God's sake, at least
do this to stop defections, make it
obligatory for every member who wants to
cross the floor to resign first, and get him.
self elected again on a new platform. Then
it does not matter. But so long as you
permit the present practice, every party's
work is going to be difficult. Otherwise
the political system in India will remain
always in  danger and it will always be
threatened for its existence. There, for
the very survival of our democratic
political system itself, I plead that
defections should be banned without
delay.

The next question, Sir, is that after
President's rule was declared, we are
surprised that so many people are being
arrested. I am told—I do not know
because only the Minister can give the
authentic figure and it is a pity that we
have t, depend on hearsay—that one
thousand people have been arrested in
Gujarat. For what? Only last week I went
with a deputation to the Governor and
+old him. "Why are you arresting people?
Has the Janata Morcha given any call for
agitation? Have we protested against
accepting our resignations? Rather, we
have asked you to accept them. This is a
normal process and we are proud that we
have done so. Why are you arresting
people? You have arrested MLAsS,
Corporators in  Baroda,

Gujarat

Surat, Ahmedabad, Bhavnagar, Sur-
endranagar, Rajkot, Deputy Mayors have
been arrested. For what? If anybody is
really found engaged in sub. versive or
violent activities, do arrest him."

AN HON. MEMBER: It is the RSS
people.

PROF. RAMLAL PARIKH: It isI not
only the RSS. The Cong(O) men have also
been arrested. The Panchay-at President of
Dasada in Surendran-agar District, has been
arrested. But there is no question of making
distinctions. As far as our work is con-
cerend, we all share full responsibility for our
partners' acts, if there are any I do not disown
anything. Therefore;. I went to the Governor
with a deputation and we gave him a
statement .which is signed by Janata
Morcha members, the leading ones of them,
who were available at that time. We asked
him that it was decided by the former State
Government that MISA will not be used
against  political workers and why he was
not maintaining that policy. We also tcld him,
"we are wedded to peaceful and nonviolent
means and we want only legitimate political
activities  to  be continued. Why do you
prevent legitimate political activities to be
continued? Wherever you find subversive
activities, take  our  cooperation, in
curbing it. We are seeking your intervention
in regard to the legitimate political activities."
We gave this letter on 14th March to the
Governor. We have not received any reply.
The Governor is perhaps looking into it.

About the defections, it was said that
the Cong (R) had not induced any
defections. I will have to read two letters,
one from Mr. Dipsingh Rat-haur and the
other from Mr. Chhotu-lal Patel. I am
glad m, Iriend men. tioned Mr. Rathaur. I
may mention here that he was elected as
an Independent and not on the ticket of
the Congress (R). We would have never
admitted him if he had been elected on
the Congress (R) ticket. He was elected
as an Independent and later
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eon he joined the Janata Morcha. But a great
amount of pressure was put on him. So much
pressure was put on him that he wrote a letter,
which was read on the floor of the Assembly.
I have a copy of that letter. I have verified it. |
have been more careful and I have myself
verified the letter.

SHRI HARISINH BHAGUBAVA
MAHIDA: Unless that signatory is here, how
can you verify it? This is how he is
misleading the House.

MR. DEPUTY CHAIRMAN: Mr. Parikh,
you better not read the letter.

An HON. MEMBER: I put you one
equestion .

SHRI N. G. GORAY: Whenever anybody
stands up from this side, how many time, is
he disturbed? And they are talking of
democratic rights.

PROF RAMLAL PARIKH; Let me state
my points.

This is a copy of the letter written by Shri
Dipsingh Rathaur tc the Speaker of the
Assembly on 12th March. He has himself sent
a copy to me. This letter is in Gujarati.

MR. DEPUTY CHAIRMAN: Mr. Parikh,
you cannot read the letter. Just make a point.

PROF. RAMLAL PARIKH: All
right. There is a similar letter from Mr.
Chhotulal Patel. I am not going-to read the text
of the letter. Now, in both the letters a
mention of Mr. Harihar Khambholya has
been made. Shri Chhotubai Patel is our
Janata Morcha assembly man. He had also to
seek special protection. So, Sir, let us not say
that nothing has been done to induce defection.
It is definitely by inducing defection that this
position has been brought about—

SHRI N. G. GORAY: Parikh, that was
persuasion.

PROF. RAMLAL PARIKH: If that is
persuasion, then let God alone help the future
of any political system.
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»0 many tmngs were said aoout ine law and
order situation. The Home Minister made a
statement in the Assembly and he gave
figures to show that the number of offences as
compared to the previous year was declining
in that year. If necessary, I would show these
figures to other Members. Unless I am sure
about this document, I do not read it. The
number of crimes, the number of offences,
was declining during the Janata Morcha
Government and there was greater normalcy
and peace prevailing this year compared to
before. I need not go into the figures.

Then it is asked: During the Janata Front
Govenrment's rule of 9 months' span, what did
we do? This is a legitimate question which
should be asked from us and we are glad to
reDly to it. We are very proud of our 9
months functioning. The Gujarat "eople are
very proud of it and at a time, at an opportune
time, they will demonstrate

............. {Interruption). Don't worry.
They will demonstrate it. During the Janata
Front Government's rule, four or five very
important things have been done. One i, that
the Janata Front was not an SVD. It was a
United Legislature Party that was formed,
with one programme, one policy, under one
united leadership. Manubhai Shah said that
'here was no programme. We had many
programmes. We had fought with one mani-
festo, not many. This propaganda that we had
no programme is baseless. We had a very
definite programme. We had envisaged a 62-
point programme which included the 20-point
programme. We tried to fulfil our pledges. We
had pledged before the people that we would
hold immediate Panchayat elections. We held
Panchayat elections. It is a different matter
who won those elections.

The second thing we had pledged was that
we would reduce the disparities in incomes.
Pay-scales have been revised in such a manner
that the highest pay is only 10. times the
lowest —i.e.. aratioof 1:10. The lowest
salary is Rs. 270 and the highest 19 Rs.2,700.
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The third thing we had said was that
we would increase the quota of
foodgrains. We increased it from 8 kgs.
to 15 kgs. and 117 new fairprice shops
have been opened.

I want to enumerate these things
because the House must know what we
have done. The minimum wages for
workers were revised and a new
machinery was set up to enforce it. Then,
Sir we have appointed a Minority
Commission. We appointed the Industrial
Relations Committee. We increased the
irrigation potential and 33,000 new
hectares were brought under it. Electricity
was extended to 107 new villages and
4,430 new pump-sets were electrified.
And, Sir, there was an economy of Rs. 20
crores  -(Interruption). I am aware that
the previous Government had also done
good work. I do not deny it; nor do I
discredit them. But I am speaking only of
the work done during these 9 months.
Rupees twenty crores were saved by
economy, strict economy, and the
development Plan was raised to Rs. 218
crores. This year we proposed it to be Rs.
225 crores, but the Planning Commission
advised us to keep it at Rs. 196 crores.

So, Sir, to say that the Janata Front
Government did nothing would be wrong.
We  have °"  shortfalls also...
(Interruption). Please give me two
minutes to wind up. I did not interrupt
you.

MR. DEPUTY CHAIRMAN:  Now,
let him wind up.

PROF. RAMLAL PARIKH: I will
not take more than a minute.

Then, coming to the question of the
States economy, when we formed the
Government, we inherited economy with
a severe strain because of natu. al
calamities and we had to undergo a total
burden of Rs. 139 crores on account of
cyclones, on account of floods, on
account of famine, and the Central
Government helped us with Rs. 24 crores
for which the Chief Minister
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has publicly thanked the Government of
India, although it was very inadequate
and the State had to carry on with a
burden of Rs. 115 cores. About the
question of following Gandhian norms,
we have been following them; we have
not abandoned them; we are wedded to
them. Shri Popat Vyas had been
travelling by cycle also whenever he was
in Surat and other places. He had been
using the car also whenever it was
available. Otherwise, he was using the
bicycle also. He was using both the car
and the bicycle. I do not want to elaborate
more on this.

Then, so far as the 20-point prog-
ramme is concerned . . . (Interruptions) .

MR. DEPUTY CHAIRMAN: Please
do not make interruptions. He has already
taken more time. If you go on
interrupting him, he will ask for more
time.

SHRI KALI MUKHERIJEE: Mr.
Parikh, you are unnecesary taking the
time of the House.

PROF. RAMLAL PARIKH: It may be
for you. but not for the House. You are a
Member and I am also a Member.
(Interruptions) Sir, I am not being
allowed to speak I appeal through you.

MR. DEPUTY CHAIRMAN; You
proceed.

PROF. RAMLAL PARIKH: The
Governor of Gujarat in his Address to the
last session of the Assembly which was
very recently held said— and this is very
relevant—

"I am happy to sa, that during' the
comparatively short period of seven
months, since then, the new
Government has made a significant
headway in the direction of fulfilling
the aspirations of the people."

He said further—

" am happy to say that these
elections were on the whole peaceful
and orderly."
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He also said—
"My Government has taken prompt and
effective steps for the implementation

of the 20-Point Economic Programme
announced by the Prime Minister."

Finally, Sir, I have earlier condemned
violence and subversive activities. I
reiterate again—whoever it may be we
do not associate with such things
wherever violence is resorted to. We are
opposed to violence from anybody, and I
repeat it. And I hope, looking to this
situation, the Home Minister would move
the motion to revoke the Proclamation
soon and allow a popular Government to
come up in Gujarat.

Thank you.
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PROF. RAMLAL PARIKH (Gujarat) : Sir,
half a minute. On a point of clarification. Shri
Morarji's name has been referred to in
connection with the Gujarat Vidyapeeth. He has
been the Chancellor of the Gujarat Vidyapeeth
and he has been staying in the Vidyapeeth since
1973.

SHRI VISWANATHA MENON (Kerala):
Once again, the ruling Congress has come before
us, showing its true colours, how, it thinks, what
it preaches and how it acts in democracy. Sir.
when the Taiml Nadu Government was thrown
out, we were thinking that Gujarat's days were
numbered, because for the last two or three
months big campaigns were carried on all over
India. In the wake of the emergency, nobody else
can speak. But the ruling party was campaigning
about the two 'islands'. Tamil Nadu and Gujarat.
Sir, we are not surprised about these things. The
Congress Party, though it is an old organization
and all that, although it preaches a lot about
democracy, is not prepared to allow the States to

|be ruled by any other party. It was shown in

1959 itself when Pandit Nehru was the Prime

!Minister of India. Although Nehru, as a demo-

crat, did not like it, his daughter, our present
Prime Minister who was the President of the
Congress Party at that time, compelled him and

-the Ministry was dismissed. We had majo rity at
that time.
L

Sir, the same thing happened in many States
after the 1967 elections. The Congress at the
Centre was very impatient and they could not
stand it. That was their democratic thinking. So,
one after another the Governments were
dismissed. Although they preach a lot of big
things against defection, they encourage it. What
else has happened in Gujarat now? It is nothing

relse. Don't talk high and do such mean things.

You know what was the reason for emergency.
We all know it. It was the Allahabad High Court
judgment. The Gujarat judgment also came the
same day. Then cama th*
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emergency. | do not know why they are
shaking like this. They have got a strong
Centre and they are in power here. What is
wrong if a State in Gujarat is being ruled by a

party...

SHRI JAHARLAL BANERJEE: Even if
the people don't want it?

SHRI VISWANATHA MENON: Don't
talk all these things to me. The people have
clected Janata Morcha there. My party
opposed it. That is another point. I am told
that people were being purchased there. This
kind of corruption is nothing new. (Inter-
ruptions) You were doing it in 1967 also. At
that time, you were doing it in various States
all over India. Who brought these 'Aya Rams
and Gaya Rams' into politics? The Congress
Party is responsible for it. The ruling party
"did it with its power and money and all that.
They did the same thing in Gujarat, I am not
surprised about Gujarat. We were all
expecting that something was going to happen
in Gujarat. When the Home Minister spoke
about two islands, we knew that first it would
b, Tamil Nadu and then Gujarat.

Sir, I am not bothered about the inner
politics between Morarjibhai and the ex-Chief
Minister of Gujarat. The bask question is: Do
we stand for democracy and do we allow the
States to be ruled by another party which is
not in power at the Centre? These are the basic
questions. We have to tackle these questions.
Slogans can get votes for some time. 'Garibi
Hatao' got you some votes. This Twenty Point
Programme may also get you some votes. But
are you doing (service t0 the democratic
principles of the country? That is the point.
Anybody can do it. If you are in power, you
can do it. But is it the correct thing that you
are doing?

Sir, you have moved a Bill about defection.
That Bill has not yet been passed and, at the
same time, defection is being patronised in
Gujarat by the Congress Party.
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SHRI BRAHMANANDA PANDA: Your
party is also represented there.

SHRI VISWANATHA MENON: One
member from my party may be there. I am not
questioning it. But if you are serious about
that, you could have passed it by this time. If
you passed it, the person who was actually
elected on the Janata Morcha and voted
against the Janata Morcha would have to
resign. That is one of the prohibitions of the
Bill.

SHRI OM MEHTA: W, introduced that
Bill...

SHRI VISWANATHA MENON: I am
coming to that. Thank you for intervening.
The two islands—Gujarat and Tamil Nadu—
are now finished. Now the entire country is
with you. My request to Mr. Om Mehta and
to the Government is this; Why not you pass
that defections Bill? At least you pass it.

SHRI OM MEHTA: I hope you will allow
me a minute, Sir. The defections Bill has
nothing to do with the whole country or with
the two islands. The Bill was intorduced in the
Rajya Sabha and in the Lok Sabha. And it was
referred to a Joint Select Committee, not by
the Government, but it was on a demand by
the House that it should be referred to a Joint
Select Committee. And that Committee is
there for the last three years. We are
struggling .

AN HON. MEMBER: The hon. Vice-
Chairman is a member of that Committee.

SHRI OM MEHTA: Sir, you are a Member
of that Committee and you know it. We want
that the report should come. The ball is in
your court and not in our court. Sir. the
second point he said was that the Janata Front
Government was voted into power by the
people there. But he forgets for one minute
what the methods were that were adopted at
that time. He forgets asto how many



167  Re proclamation issued \_ RAJYA SABHAJ relating to the State of 168

by President
IShri Om Mehta]

public meetings were disturbed, and how they
came to power. They forget that when the
people were given a free vote after that, they
did not vote for the Janata Morcha but they
voted for the Congress.

SHRI VISWANATHA MENON: About the
Joint Select Commiitte, I did not say that it was
not before the Joint Select Committee. I also
said that it is before the Joint Select Com-
mittee. But, if the Whip of the Congress Party
wants it, it can be passed as early as possible.
The majority is with the Congress. It is very
easy. You can do it, if you want. After all, you
have finished with the two islands. You can do
it now very easily. At least, let us have an Act
like that.

SHRI OM MEHTA: We never finished any
islands. The Tamil Nadu Government's terms
was coming to an end by this April. In spite of
this corruption, they would have gone,

SHRI VISWANATHA MENON: He says
that he has not finshed Tamil Nadu, but the
term was not extended when it was coming to
an end. But you extended it in Kerala.

SHRI OM MEHTA: There is no corruption
in Kerala.

SHRI VISWANATHA MENON: So, you
brough in corruption because you could not
finish it by defection. Here in Gujarat, you
have finished it with defections.

SHRI OM MEHTA: Sir, does he deny that
corruption was not there in Tamil Nadu?

SHRI VISWANATHA MENON: Whether
we deny it or not, it is a fact that you could not
purchase the DMK MLAs. So, you brought in
this corruption and you dismissed the Go-
verment. Here you got a chance to get hold of
the people supporting the Janata Morcha
Government. So, here, you patronized
defection and you finished the Government.
The noint I ewant to itress, whether Mr. Om
Metha

Gujarat

agrees with it or not, is the fact that the
Central Government and the rul. ing party is
not prepared to give any chance to any other
opposition party to rule any State in this
country.

SHRI IRENGBAM TOMPOK SINGH
(Manipur): The Central Go. vernment never
came in Meghal-aya...

SHRI OM MEHTA: He foregts Goa.

SHRI VISWANATHA MENON: But the
Congress has not even played their game. The
Congress is not there. Sheikh Abdullah is
ruling Kasmir. Achyutha Menon is ruling
Kerala.

SHRI OM MEHTA: Do you think that it is
not the real opposition?

SHRI VISWANATHA MENON: Sheikh
Abdullah is there with the blessing's of you
people. Is it not? We can frankly discuss all
these things. Because of the Congress alone,
Sheikh Abdullah is there.

SHRI OM MEHTA: What about
Meghalaya?

SHRI VISWANATHA MENON: I do not
know the real political situation there. If
Meghalaya was like Nagaland, you would
have finshed it. I am sure of it. The same thing
may be there; you may be supporting and that
may be the reason. In Goa that is the position.
So, my humble suggestion is that you stop this
tall talk of democracy; say that you are not
democrates and that you will rule like this.
But if you talk of democracy, you must at
least give a chance to those opposition parties
which come to power through ballot box. Give
them a chance to rule. That type of magna-
mity should be shown by you. If you are not
going to do that, you declare yourself that you
are not democrats and that you are going in or
dictatorship.

SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh): How, do you define
democracy?
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SHRI VISWANATHA MENON: It can be
determined by the ballot box. Who came into
power in Gujarat! Not the Congress,
(Interruption)

THE VICE-CHAIRMAN: (SHRI
LOKANATH MISRA): Order please.

SHRI VISWANATHA MENON: Your
leader, Shri Om Mehta, has intervened and I
have given him whatever reply I had. If all of
you begin to put me questions, then surely
the Chair will ring the bell.

THE VICE-CHAIRMAN: (SHRI
LOKANATH MISRA); Order please. Mr.
Menon, kind.y carry on with your speech. You
are running short of time.

SHRI VISWANATHA MENONI I do not
mind the interventions by my friends because
I also like it and I will also do it. The basic
point is are we true to the principle that we are
preaching? If we,are, we must give a chance
to the party which comes to power in any
State to rule that State.

AN HON. MEMBER: Rule or misrule?

SHRI VISWANATHA MENON:
Everybody knows how the Government of
Tamilnadu was removed. If the Assembly of
Tamilnadu was not dissolved, you could not
extend the life of Parliament, the life of the
Lok Sabha. You could not extend the life of
the Kerala Assembly, if you had not done
that. Any boy of politics can understand these
things. This is a very cheap way of doing
things. You could have done it in 1971 or
1972 when a memorandum was given by Mr.
Manoharan and others but you waited.

SHRI OM MEHTA: We had to go into the
charges and we had to see 'whether there is a
prima facie case. If somebody gives a
memoradum against you, do you think in one
minute we can decide it? We will go into it.
We will look into it.

relating to the State of 170
Gujarat

SHRI VISWANATHA MENON: I know
you have to pursue it, you have to prove it, but
the timing was very clear. You wanted to give
an ex-teosion 10 the Lok Sabha, you wanted
to give an extension to the Kerala Assemoly
but you did not want to give an extension to
the Tamilnadu Assembly and the only way to
remove them was to put some corruption
charges on the Government of Tamilnadu. It
is still to be proved whether it is correct. That
is what happens. We are all in politics. We
know how you play politics and I appreciate
your way of playing politics (Time bell
r'Mgs). But the point is that this is not the way
to play politics in a democratic country. This
is simply speaking, what is called dictatorship.
You want one-party rule.

SHRI OM MEHTA: Sir, if dictatorship
had been there, he would not have been able
to speak all these things.

SHRI VISWANATHA MENON: Sir, most
of us are in jail, I am an exception. Most of my
friends are in jail or they are underground. But,
the basic point is very clear, if you are going to
have a democratic political system, you must
give a chance to the people of thi, country
irrespective of the fact whether they belong to
your party or not. You must give them the
chance to fight elections. You must give them
that chance and I make a special request to you
at this juncture about it because within ihe next
few daya you may bring in another Bill for
extension of the life of the Kerala Assembly
once more by six months. I request you not to
do it. Ycu may. go to the people and let them
decide whether you are correct or whether we
are correct. Let us go to the people. People's
court is the supreme court and let us go to the
people.

SHRI OM MEHTA: Sir, they were saying
the same thing before 1971 and we went to
the people in 1971.
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SHRI VISWANATHA MENON: And
you came into power. Why don't you do
it again?

SHRI OM MEHTA; We will go and
we will go at the right time.

SHRI VISWANATHA MENON: That
is the point. Why at the right time? If you
want a democratic way of life to be
adopted, you could go to the people and
let them decide and if they decide that
Shri Om Mehta is a better person to rule
this country, I have no objection.

Let us do that. Why should you start
this type of business? Let us do that. In
Kerala you have given six moths'
extension, and you may give another
extension. You go in for elections in
Gujarat, Tamil Nadu, Kerala and all over
India. For the Parliament also, let us face
the electorate and if the people are with
you, let them elect you.

ARl FAIAA FOHFT WA
(@) : Faer wwa, EANT H
ar wf=feqfa w1 faqior a9l z ':':' FI

gdafE ¥R fre w39 & (@3

TG0 AT A G 5797 A5 L AATA
HoE o 3; -%: T AT Ff AT A
w7 ey #Y wE A | 3
ir‘.‘ =

HaT W AT §, 7

whaar & & off 74

HiEw Fr g 77 R A 79 "-;TT
awTT | A7 g Gl afr @ s
Fart Haze § ardr i wr frrﬁ{ér*r
g fr ag ¥ wig aanw 97 9
¥ fr s 5 wee w71 frodr adt
auTag e g AT g e g
47T =7 oy Tad F frdy @ s s
w1 IFIY ot s 2T @, T area

o

94 oF{i f&a7 4 g8 a7 o i

Gujarat

FLAA | T F ST FAT AT OTH
@aT w1 A0 w0 grar fE o qweE W oA
ST WET BT HTFT AA0 40 ITT AT
oy mar & fwelr 47 9 gnd #
7ff sar f& wer wiwd av =gy far
i, s a7 /4 Fv wn froee @
g fedr wzt & fadr 1 S
W & woww  wd wfEw fEa
Ao & ORI ¥ | TAVT & OATA
T AATIA T X HA R HZAN T4
frar, w®9 7§70 dT AFET G
fear | Ftam (A1) F ATAT HT ST FAT
qTET  AmAr TanT § qfewea snd
9T I WT 39 § a7 FEAE nAaq
F7d 71 ar Fiir 7 98w Ay &
qT AR | g AT # agy w fudi w7
FEr & 1 a=mA i areg 77 &
AT qE ATAT T AHA T I GFA
snraz fuaT ey &, Zfaa 7 T7
TZ FE WA WA ) GAT TE T

El B T TR & rr—*fH
CEMEEGE S e 'r-.‘ AT
et | XAl gW q UIT A =W
g WHA T THS ”-‘;’.'I O £

o “gr‘:r?f it o 8 fa oy
f |

g i
Fanl wigdr 2 fw @w faq
TATIT Ff AZ AT st T frér
35 faq @i auoa § oo =@fmar
CCTE I o R & o O - Al e
TG T4 L AT W 7.7 N5 T7;
75 F = Iqedr @ 0 79T 9,
& faeit safamat i § Ay 747 g,
g ww wd W @ §F g A
T2t Mg wiq A% A fow A&l
¥ g WF R Er A W 9%
BIT T FA AT | FAGE W #T



173 ReProclamation joq 0 [22 MAR. 1976 ]

by President
T 1 /T e fqadr q47 F
sty wadw f=zar, & G S oA
IR AT U, A TET FfF AT §
AW BT AR E AT TR | wUAT
g g A g A I H AR A G gaws
g1 g | T & 37 fefers & vt
g 1 mimagA ST g (oF T v aa &
gt fF 97 & 2T ¥ 517 7 Fgar wgdr
g ar #1 wzr B 25 miw am a0 @
T AFAT F AT @Eer g
AT | AT AT FT FAT FIA AT TR
aga #1972 ¥ qqUT wEeEEr
War | 3§ GNT IA F i A e
I AT 1975 § 5949 & 787 18 FeAT
g1 E AT 3w # ¥ W fafrew ay
AT IF A AqE G § aMm S O
TAAAIEE & T FIN 7 |IE | Tar
7 ag fafr= a0 1S9 @19 &
gm  fufezz & 98 v aw
frmd @1 A fasrog &7 go
f =T &1 T 95T TWIAT F <A T
ws it ¥ A7y, Sher @ arww
ATAT B AATT T @ F, vex Al
atfzai ®r A T faddy i
® WRIT wFL R E1 wAA
Fgr f& mo A waaf g
qIRE TAVW af"mi | gase i
FTEAMETA & TFT 10 Fq987 0 T4
ST FET A AT WA AT AT
FITNESA waag & 279 ¥ afr fzar
aA F am Fgd g fy giEiEs
AT FieFE FEAT AT AT FAGT T
T ACEIC & 16—-17 Wt T g
qTT | SET 0L A TS AV AL
qT Fg0 FA9T 71 sarar qgrar fzam
TAAT N AGS, TAT F THIE FEA &
7% =T | SaAr /it et § qEEr
g7 aardl fefewma 4 wiwg gaT
¥ 7T | wqvar wA faAw, wafah sasy
Ft wta® 7 9 C@r parooretz 7
ITat qaran i agi swaq W

relating to the State of 174

Gujarat
ATET AT & A3T FIF FT WA
F7a9 W fgar aar S | A0
Fa® fro) @1y sAar W
FaT THAATE FTLAFT 21 TATT BT
FAAT ZT HIAT TET F AR TET FO N
TIAT H AT AGE AN A IAREE
AT 7 0, a7 F9 AFA & AT
wis agi gifore afe a2, & a1 737
afs At 12 W B St ey a
giguar war s fs wmee mwe  mAo
¥ 5-5 10-107"8 &3 fak o 7
U S e oA ¥ oM 7,
THEAT T § W UFE T
T A7E A TH N W AAET wY Framr
ARAE ! B Y2 H AT AT ATT HY
AT FT@E T ATIA FTHIT AT A
I wiEr wEge ®Hawww o oay
ST T GATAT T AFg faoarg
sEfear) a8 o 2 5 d9mr
A T e Tiar un faffex
Jurus fefee § 9t 777 w7n
feRFmT FaTIT | G T W,
AW TAAT H AWT F WA Ao
gataad WL {50 damy § FrAd q%
feR¥ae FTA0 7)1 WF T 2TF T
g% OF AT 9T A FAT BRI
T TGN AT, FIARL FAT Arar 7k
% P searars Frar, Faa w1 ar 94
BieT| AT 59 997 &, FT AT A3
A &\ AV AL B ALFL SAREF
g # w51 Wai a s UG TR
g farfi @ A1 AT AT A8 3471
¥ st favan T famy £ T sfear iy
foraar feamdr & & fawama o 3,
i aawdt g B w1E o Jar g Prema
T FLAT FOT | AE AT 9 WEIA A%
AT TeFTe AZT AAATN AN AT §
f¥ @mi @ Tae &1 e o
qurz frar ar F@,wsaT S
Bz WIEC T ABRT T AF ITEAMEE
T #ie fear ) sHar &9 &0 91 )



175 ¢ Proclamation issued [ RAJYA SABHA ] relating to the State of 176

by President
[sf=et Fpeda woitway]
AT 9% W o, SHEr  qemra 4t
o\ a1 38 Tv9r TEdl 91 fr oweg @
WOE GE MG wC WEl W0 | gHd |r=t
fFeaxfnd 8 o0 2 @1 IARhew
I A GF A AT I wiE AT oge w
gga swis sga §, e sgn £ 1%
mefes o7 qwa g, G v A agd
i F fawr g A oanw At
fefer v ag et % oo 1 A
70§, F@ W T e £1
#nEdl g f& sawer o a% 47 Swar
¥ AWUY FE FT AFG | ard wIg
wawi F gwedl § s § qa
aae & fl way )€ Farfwer 951 47|
@ FeT fre af @y O & AW
@ # Swar ¥ S wwaeEd
W &7 wiw feat 2, gw wweA
tfr gw w7 == o €, =T @
e § wwn o gw o wewE ¢
wwar W § gl 21 9w A w2 |
ox &1 Qo Telan &Y A FAT 1 AR
4T &2 g ug gAw7 v adn ¥ /1
¥ fefae @ wifefave § =a@
4% frar Wiz dudr wdar T
varesl ¥ amrw fRav 1 @l mew
Sl 9% qgr ¢, =7 @Ey ogar =Ry |
o1 TR ay wH fem e o wiEH
& FAT & vy af A7 a7 R RA Fw
¥ & @ wew g fa Ged ot
70 &< wq% faere § 996 9T I
wiuw ¥ oo fadr W€ s oE 20
3 & €57y Wi qee frar w7 W
TR 7 TS woAT 9ww o ! W
FilT & g W ww FoT STE T § 7
qg 9 71 # wwAT ) FWT 5
1 Swar &1 e o femr &1 e
wif & § Fer A g 5 e oww
AT & T I o T § ®ifm 9
wr-few 3 Yo fear &1 agi Ay
wedt fgedt @ % wad o A |

Gujarat

Twas § A wow v fal o
AT § wraeard & swETe frar ar
EATET 9ATT AT AT ¥ IAEY A qrAT )
w75 ¥ qTqAE F E § 96 AN
AT TV AT q@ T ATT G 4T
Gz gard g AT & wEmar 2 &
e ww feafr & o 37w @
XE ATZ WIT agEAT AT ATET T §
Fw AT agwal & W Oy wRE T
T A AEHAT § AT | Wi Al gL
tfeizzs Y woAT aw% frerar € a7
T I WET g & e e
g & sy go g fag 0w
T g 72 7 weR A wAen IR
& 8w fer sy s qooa &7
AT ATYRT FET WTE AEN FO |
AT FNA LA F, WA A Sy A
g g wEl &7 qAAT w1 AT &l
¢ fE wres W e w5
ThA fradY wiT fwet 10 71w T8
% fogr 21 wfad @2t & Smar
FIRA 5 TT E |

o a| T & wer wed g e
Ud ¥ owE Wl §9 g1 2 A EH-
#ew § T gur £\ 9EH TY A A=
21w & ag § v avass aer
FIE F HIT Sl F@l FAH WY AT
= gew) 1 & @rw v o e
TEasAr F 9= W T4l A gar
W WA e w5 At e ang
2 1 smfzm

SHRI YOGENDRA MAKWANA
(Gujarat): Mr, Vice-Chairman, Sir,
many things have been said by my
esteemed colleagues already in sup-
port of this Resolulion and {herefore
I do not want to enter into details
and bore the House. But I would
like to make out certain points and
also reply to two of my friends, the
hon. Member of the CPI(M) who ia
not here now and Prof. Ramlal
Parikh who is here,
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They have said, Sir, that
Morcha was elected by the Gujarat public
under the manifesto which they gave to the
people of Gujarat and got the majority. But
the fact is quite different. Here are the figures
which I would like to give for the knowledge
of the Members here: The Congress got 40.79
per cent of the votes wheras the whole of the
Janata Morcha got only 39 per cent. Coming to
the panchayat -elections, my esteemed friend,
Mr. Kalania has already said that we got the
majority in most of the panchayats. I
would like to reiterate that point and give
the figures of the elections to the Assembly
as well as panchayats. In terms of
percentage, the Congress got 40.79 in the
Assembly elections  whereas  in the
panchayats it got 44.90.  The Morcha which
got 39 per cent in the Assembly elections
got only 33 percent of thevotes in the
panchayat elections. Now, from these
figures, Sir, it is very clear that the people
have not voted for the Morcha. In fact, the
canvassing that th, Morcha has done during
their election campaign was that they will
never join this KMLP. They have given a
promise to  the people of Gujarat that they
will refrain from joining  hands with this
KMLP who had damaged the image
of the people of Gujarat. Here is a  clipping
of a newspaper of Gujarat wherein it is
clearly stated that this KMLP is a
bhrashtachari party, that it is corrupt and it is
a communal party. And that communal party,
that  corrupt party suddenly becomes honest
and nice on the day when they wanted to take
over the power.

the Janata

Not only this, Shri Ramlal Parikh, while
enumerating gome of the works by the
Morcha Government, said that the defection
was started by " the Congress. I would like to
remind Mr. Parikh about the panchayats. What
happened in the Panchayat elections he know
sit well. We all know that in the Panchayat
elections the Congres, got the majority and in
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the majority of the Panchayats they gave
money to the Congress supporters. After
purchasing them they took over the
presidentship and  vice-presidentship  of
panchayats. In my own taluka, when we got
22 seats and they got only 19, they purchased
two persons and got the seats of the president
and vice-president there.

It was we who believed in democracy. Our
President gave a message to the panchayat
members: Do-not use your majority against
passing the budget and allow them to func-
tion. Let them work if they want to work for
the people. So, in fact, we believed in
democracy, not you, as you described it here.

The Members here may not be knowing
the facts of Gujarat but we come from
Gujarat and we know what is going on there.

Mr. Ramlal Parikh said that the Morcha
Government was not getting co-operation
from the Centre.

PROF. RAMLAL PARIKH.- I did not say
that. I said that the financial assistance that
was given to us was not adequate and even
whatever waa given we were thankful to the
Government of India for the same.

SHRI MANUBHAI SHAH: Every State
complains that nothing j; adequate, that the
Centre is not helping.

PROF. RAMLAL PARIKH: I never said
that they are not helping. I said that we are
thankful to the Government for whatever
assistance they had given.

SHRI YOGENDRA MAKWANA; If you
say that the Centre was cooperating, it is all
right but if I remember it. Mr. Tyagi or
somebody from the Opposition said that the
Centre was not co-operating. In fact, the Chief
Minister and the Ministers themselves started
campaign against the Central Government.
They moved from district to district, from
village to village and they campaigned against
the Central Govern-
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[Shri Yogendra Makwana] ment. They
abused the Prime Minister, they
abused the workers and they
behaved no better than ruffians.

I do not like to use these words, but
the Ministers behaved like laymen,
which nobody would like.

Now, he has said that the Governor ha,
appreciated the Morcha Government in
his Address. Everybody knows that the
governor's Address is written by the,
Chief Minister and is approved by his
Cabinet. What else can we find in that
Address which is drafted by the Cabinet
and the Chief Minister himself? H, will
definitely appreciate his own actions and
he will try to justify what he "has done.
In fact, they have not done anything.
What they have done really is that they
have damaged the cause of Gujarat; they
have done something which was not
democratic in approach. When the Prime
Minister visited Gujarat, some of the
Morcha workers threw stones at her car
in Bharunch District and a glass-pane
was broken. A complaint of criminal act
was made and a cas® was also filed in the
court of law. Now this Morcha
Government, as soon as it came into
power, withdrew those cases. Can we
justify this action?

The other action which they took was
that they gave on every crossroad a piece
of plot to the RSS and Jana Sangh
workers for having a hotel or a dhaba
from where they could operate. Not only
this, there was one Minister, Hemaban
Acharya, a Jana Sangh worker, and her
husband, Mr. surya Kant Acharya, who is
an RSS worker. They insisted on the
Chief Minister that in every police station
coming in their jurisdic. tion—there were
26 Jana Sangh seats, they got 18 seats,
one fellow joined afterwards and 6 were
defeated—in all the 26 constituencies, all
the PSIs and other staff should be
changed and that there should be staff «of
their cnoice. You will be surprised

Gujarat

to know; Sir, that out of the 1300 PSIs of
Gujarat, some 550 PSIs were transferred
during a period of six months of this
Morcha Government. What was the
necessity of transferring these 550 PSIs
out of the 1300 PSIs? In 18 districts there
ar, 18 police Superintendents, district
Superintendents of Police. They trans-
ferred 10. Was if necessary in the public
interest? When tihey did it, they said that
they Were observing economy—an
economy drive. This economy drive was
an uneconomic drive. I do not understand
how they worked and how they
functioned.

I said about the police. But they did
not stop there. Mr. Acharya and his Mrs.
insisted on the Chief Minister that every
doctor should be changed. So doctors
within the 26 constituencies were
transferred. Why? There is also a reason
behind it. This is a systematic approach
of concentrating RSS people in places of
importance.

The whole Home Guards and the Gram
Rakshak Dal are now flooded with RSS.
members. Who did it It was the Morcha
Government. Take the conspiracy of
Baroda. I know the details. It was I who
passed on the information to the police.
Mr. Ramlal Parikh may not be knowing it
but I know it. I do not want to tell it be-
cause the matter is sub-judic, and is
under investigation. I do not want to say
anything which will harm the in-
vestigation. But who were behind it?
There were some people; some Old
Congress, some Janta Morcha workers
were behind it. And these dynamites,
before they were brought to Baroda, were
collected at Ahmeda-bad at the place of
one of the workers. All this will come out
during the course of the morcha
investigation. Therefore, I request the
Home Minister that the enqiury should be
handed by the CBI and not by the local
police because the local police is
influenced by them, they are their people,
they are their officers, who
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were specially brought there and posted for
thig job. Therefore, I personally request the
Home Minister, through you, Sir, that this
inquiry should be given to the CBI and not to
the State police. Some of the banned
institutions like the Anand Marg and the RSS
are in full flood on Gujarat. Opposite to my
house, there is a playground and RSS rallie
¥e being held every day. They come their
with lathis, in their uniform and hold the rally.
There was no emergency in Gujarat. No steps
have been taken during all these six months.
What they have done during these six months
is to give liberty to the anti-social elements
and they have concentrated on their capturing
power only. They have nursed places from
where they can again return to the Assembly
and to Parliament.

Sir, the Janta Morcha Government has
crumbled under its own weight a, rightly
described by Shri-mati Kumudben
Manishanker Jeshi. It would have functioned
for some more time, we would have allowed it
and we would not have voted against it if they
would not have got under the influence and
pressure of the Jana Sangh. But the Chief
Minister was so much pressurised by the RSS
workers that he worked as directed by them.
The real Home Minister was Mr. Keshubbhai
Patel, the de facto Home Minister, the de jure
Home Minister was Mr. Popatlal Vyas. All
the files were routed through Mr. Keshubbai
Patel and he changed history sheets of almost
all the files pertaining to the RSS. During title
Surat election. I brought it to the notice of the
Home Minister and asked, "Why do you give
these files to your colleague, Mr. Keshubbhai
Patel?" He is now the president of his party
and ,H the files were routed through him and
the records were changed. Now, Sir, as we all
know” the Morcha Government has gone and
it will be on the record of history that such a
Morcha, euch, an unholy alliance, will never
mwork in this country.
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The people of this country are for unified
leadership and collective leadership and for
the leadership of the Prime Minister. Shrimati
Indira Gandhi. Sir, I would not like to repeat
many of the things which have been already
described by my esteemed colleagues here.
Therefore, with these words, Sir, I support the
Resolution moved by the hon. Home Minister
approving the proclamation issued by the
President under article 356 of the
Constitution. Thank you.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA) : Mr. Kumbhare
would you insist on speaking?

SRI N. H. KUMBHARE (Mabharashtra): I
would take only two minutes.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): All right.

SHRI N. H. KUMBHARE : Mr. Vice-
Chairman, Sir I rise t, support the President's
proclamation and the Resolution Seeking
approval of the same by the House. I do it on
behalf of the Republican Party. Of course, the
Republican Party is a eerv- small party in the
State of Gujarat; but none be less. I would
like to express the sentiments and reaction of
the poor people in that Sta'-e.

It was really a day of deliverance for the
poor people because they felt that the Janata
Morcha, by and large, represented the affluent
society, the monied people, the capitalists and
exploiters. Therefore, poor people are
extremely happy that the Janata Morcha has
been dislodged from office. The proclamation
of President's rule in Gujarat was the only
course open for the Central Government when
there was no party or front which could give a
stable Government in that State. Why could
the Front Ministry not give a stable Govern-
ment to the State of Gujarat? The answer is
obvious. There was no ideological base which
brought the different parties together in what i
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[Shri N. H. Kumbhare” known as the Janata
Morcha. The different parties made a
common cause only lor the purpose of keeping
the Congress out of power. Such an approach
could not give the required strength to the Front
having diverse ideologies. These parties
could not remain intact and failed to function
a, an integrated organisation. Such alliances
are undoubtedly unholy alliances with the
sole motive of capturing power by hook or by
crook. Alliance, of such type do not represent a
healthy political development, if not a
dangerous trend. The Front did not ensure an
integrated approach to various problems of
the  people. There were various pulls and as
such, there was no possibility of faithful
implementation of Government policies.
These events in Gujarat are an eye-opener to
the people.  They have learnt that it yas a
mistake to vote for a front of thiy type,
consisting of parties having divergent
ideologies, which was unable to give a  stable
administration to the people. Sir, I will give
one example to show how the Front,
comprising parties having different ideologies,

different  approaches and with no common
base whatsoever, functioned—the
example  of fixation of minimum wages for
workers.  The Front did claim that they had

taken steps in pursuance of  the 20- point
economic programme and fevised the
minimum wage, for the agricultural labour.
They  have claimed that they had fixed Rs. 5
or Rs. 5.30 as the wage per day.  But from
my own personal knowledge, I can say that
even though they  had notified the wages,
they have failed to implement it. I have not
seen a single place where the  Government
ha, been in a position to s'ecure implementation
of the revised wage rate. What [ want to submit
is this. In such a front, having partie; with
different ideologies, thefe is no
homogeneity a, such. Even if they agree to
accept a certain policy, but if one of the
constituents does not like that, then he will r
ever be faithful to implement
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the policy. Therefore, the poor people are
really happy that such a Government has been
dislodged. With these words, I support the
Resolution.

SHRI K. BRAHMANANDA REDDI: Sir, I
wish to express my thanks to all hon.
Members who participated in thig discussion.
I feel particularly grateful to the CPI's Shri
Yogendra Sharma, the Republican Party's
Shri Kumbhare and my friends on my side
like Shri  Manubhai Shah, Shrimati
Kumudben, Shri Makwana. Shri Mahida and
Shri Kalania for their valueble support.

Sir, all of you would have occasion to go
through the report of the Governor which is a
short one and it explains to you how the
Government was formed and how it fell.
There fore, l'et me say at the very outset that
the Government has not been felled, but it
fell.

Shri Tyagi, while speaking, tried to show
that it was toppled. Even Shri Babubhai Patel
of Shri Parikh did not say that. Therefore,
there is-no point saying that it has been top-
pled by anybody or anybody was responsible
for defeating it on the floor of the House.

Sir, the Govrenment fell because of its inherent
weaknesses and inherent contradictions. It need not
be said again because many friends have said it.
The people in the Front were pulling in opposite
and different directions without giving the
Government of the day a policy or programme
which can be pursued with determination or
vigour. We have seen this experiment in 1967 in
many places in . India. Of course, friends on the
opposite can try to blame the Congress by saying
that this party was responsible for defections etc.
No. I would like you to look at it from the point of
view in which it has to be looked at. You may try
to score a point here \ and there by saying that th,
other
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parties have caused defection or somebody else
did something. But if you go to the root of the
matter, you will .have to come to the
conclusion that ior parties to come together
and run a Government, unless they have a
definite policy and a programme of action
in which all of them are conscious partners, it
would be difficult to carry on a Government
like that for a long time. Sir, you would have
seen that this Janata Morcha Government or
this Janata Front Government is more united
in its desire to keep the Congress out of power
or in its antagonism to the Congress or in its
desire to keep itself in office. Therefre, Sir, |
would like the honourable Members of the
Opposition ty  consider  this point coolly.
Please do not try just, to score a point over the
Congress just because it happens to be , big
organisation. Now, Sir, you would have seen
in the history of independent India that
whenever the people felt annoyed at the way
the Congress had done here and there or
whenever they were subjected to a lot of
difficulties because of lack of a better
administration or for some other reason, it
might be that in a fit of anger they might just
try to vote against the Congress. But it does not
mean that they voted against the Congress and
voted in favour of the other parties or gave
their support to them or to their policies
basically believing in their policy or
programme. If we do not understand this it is
wrong and if at some point of time the people,
in a fit of emotion or in a fit of anger or on
account of jome jtistic'e having been done to a
particular place or area, vote for some other
party, it does not mean that  they basically
believe in the policies or programme of
that group or party. It means only that 4hey
have shown some  resentment against what
has been done by their organisation.

SHRI MANUBHAI SHAH: Yes.

SHRI K. BRAHMANANDA REDDI:
Now, some friends could try to say
something. My friend from the CPM—
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fahri Viswanatha Menon is not here at the
moment— ,, trying to wax eloquent about
democracy and all that kind of thing. Here
also, Sir, I would request the honourable
Members i" the Opposition in particular to
look within. You think that if you make
people defect, from the Congress and then are
able to form a government, then it is all right
and you give a certificate. A certificate of
good conduct comes not only from the local
area, but is also given on the floors of the Lok
sabha and the Rajya Sabha. On the other hand,
if some friend honestly differs from the
programme which has been followed by a
particular Janata Morcha Government and he
tries to defect, you say, "Oh. that i all
criminal; it iy bad conduct. The Congress
people are encouraging defection". This kind
of trying to throw the blame on the Congress
and this kind of trying to find fault with the
Congres, and not trying to look within will be
a bad thing for them and, in the future also, it
will not help them if they do not try to correct
their thinking in this regard.

PROF. RAMLAL PARIKH: Sir. I would
like the honourable Minister to know that the
Janata Morcha has never approved any kind
of defection. We have never said that just
because we defect it is right and if others
defect it i; bad. We have r.ever said that.

SHRI HARISINH 3HAGUBAVA
MAHIDA: But they have done it.

PROF. RAMLAL PARIKH; But that is
only your allegation. I want to say on behalf
of the Janta Front that it has never approved
of any defection, whether it is in the Congress
or in any other party. I entirely agree with the
Minister when ha says that defection ig bad
from any side. W, have said that defection is
bad and we have never approved it.

SHRI K. BRAHMANANDA REDDI: It
is all right and it is very good.
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[Shri K. BrahmananJa ReddiJ But keep it
up. But the point is that we are all interested
in democracy and in the proper functioning of
democray. What I want to tell you now, is that
if there is a lapse on our part, certainly it is up
to you to point it out to us. But ali the time
you are saying. 'You are causing defections
you are not for democracy', and so on, as if
you are for democracy. For instance, did my
friends, Mr. Parikh and Mr. Tyagi, say a word
against what happened in Gujarat in January
and February. 1974? And..

SHRI MANUBHAI SHAH
Not so.

SHRI K. BRAHMANANDA REDDI: If
you had said that, then certainly I would value
your advice now . . . (Interruptions).. .If you
had done so in time when violence was
happening, If MLAs are insulted, if poor
Harijans and Girijjan MLAs are being ill-
treated and b.eaten and all sorts of indignities
are heaped upon them, you do not say a word.
On the other hand, you encourage that kind of
thing and then you come and plead for
democracy and all theories of democracy.
With what effect? Can you convince me? Can
you convince anybody? For instance, take the
example of violence that has occurred during
elections. I am telling this from my own
experience. I have been fighting elections not
only in independent India but also in pre-Inde-
pendent India. Show me one occasion when
the Congress has disturbed any Opposition
party's meeting... (Interruptions.)

AN HON. MEMBER: Never.

SHRI K. BRAHMANANDA REDDI:
Whenever elections come, emotion is pumped
into the situation. All kinds of violence
happen. Stones are thrown. Meetings are
disturbed by various other methods Do you
mean to say that the Congress Government
has no power to deal with such people? Do
you mean to say that it is a part of democracy
for the Opposition parties to violent and
disturb others meetings? Have you done any-

(Gujarat) :
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thing to encourage a mature thinking amongst
the people of India?" From election to election
people must grow. They must be able to
understand even intricate issues. They must be
able to judge. They must be able to decide.
Ar, you enabling them to decide on wider
issues, except involving them by stone-throw-
ing, involving them in some emotion and
trying to snatch their votes? These kinds of
things wont work. I would wish all the
Opposition parties to realise that the rules of
the game must be played if all of us are inte-
rested in the survival of democracy and the
rule of law. Not only small meetings, even the
Prime Minister's meetings were disturbed.
Even her car has been attempted to be stoned
(Interruptions).

SEVERAL HON. MEMBERS: Shame,
shame. . . (Interruptions).

SHRI K. BRAHMANANDA REDDI: By
these kinds of  things you are
misleading the public. You are putting
them on the worng path. That should
not be done, in my opinion, Sir. All of us
living in a democracy must iavail ourselves of
the handful of opportunities to preach to< our
people, to tell them what our party is,
what our programme is, what we intend to
do, how it benefits them, and so on. Let them
hear and judge for themselves. Basically, it
means that you have no confidence-in the
people. This is the main difficulty of yours.
Confidence of  the people does not come
by this kind of conduct You may work for
hundreds of years like this, I may tell you,
but will never get  that confidence. Our
people may be  poor, our people may be
uneducated, but they are very shrewd. Our
voters are-better voters than any other
democratic part of *he world.. (Inter-
ruption) . They know which pirty is-is
good and which party  is not good,
which is  promising and which is not
promising, who can fulfil  the promise and
who cannot fulfil  the promise. We, are
thinking in  our ivory towers that they are all
fools and they are guided by us. Not so>
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What has happened after so much of violence
in 19747 In fact, I may tell you, Gujarat
started this business And I am sorry to say
this. I have great respect for the people of
Gujarat ... (Interruptions.) I have great respect
for Gujarat because it is the land of Mahatma
Gandhi and Sardar Ji. It is not that I don't res-
pect the present generation, but the point is
that the functioning of des-tabilisation forces
started from Gujarat. I do not want to quote
anybody. I can say that Jayaprakash Naryan Ji
said. "I was groping in the drak; Gujarat has
showed th, way'.

SHRI YOGENDRA SHARMA: The
slogan was :

SHRI K. BRAHMANANDA REDDI:
Therefore, you tried to extend to other a'eas
the experiment which unibr unately paid off in
Gujarat. Naturally it had to be nipped in the
bud before it took a very serious turn. Sir, if
you look at the last elections in Gujarat, as my
friend Mr Makwana said, the Congress got
40,7 per cent of votes and 'he Janata Front
including CONG (O) BIJS, BLD, Socialist
Paty and R.M.P, all put together, got enly
S5.G per cent oi votes. Therefore, as you
know, with all the violence and the climate or
atmosphere ~ which  was  created by
Morarjibhai's fast, etc. etc. the people of
Gujarat were not with the Janata Front. The
Congress Party secured 75 seats, one seat
more than the main parties like CONG(O) and
Jana Sangh put together. Still we were not
anxious to form the Government. We did not
approach the Governor sa'ing that we were the
single largest party and, therefore, should be
allowed to form the Government. You formed
the Government land ran it acording to your
best likes. We gave you support. We
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have not done anything in spite o<f the fact
that after the promulgation of emergency,
everything that should not happen did happen
in Gujarat. The Chief Minister and the other
Ministers were openly saying that they were
against the emergency and in the name of
civil liberties, as Mr. Yogendra Sharma has
said, so many things had happened there.
Clandestine literature was coming from that
area. It was a sanctuary for the ac-tiviti-sts of
all the banned organisations. No effective
action was taken against any activist and even
smugglers and law breakers, if I may say so.
The Tev> enty Po”nt Pogramme was, of
course, ignored. In fact, there can be no
difference of opinion on the inplementation
of the Twenty Point Programme. It is a
national programme announced by the Prime
Minister and that programme is intended to
benefit the poorest of the poor. As I have said
on several other occasions, it is a new deal for
the poor and for the weakest in society. Even
tha programme had no place in Gujarat.

Sir, I am not talking of presona-lities.
Babubhai may be a simple man. I have regard
for him. But simplicity is different from
administration There were so many things. I
do not want to go into all t"'t. But the point is
that you did nothing to create confidence
among the people. On the other hand, even
the weaker sections and minorities lik,
Muslims and Harijans were feeling insecure.
You know that in one of the Consultative
Committee meetings of the Home Ministry
here, the whole meeting was taken up by the
friends of Parliament to focus the attention of
the Government on the insecurity that wa;
there in Gujarat for the minorities.

Therefore, Sir. no development effort is
made. And your constant complaint against
the Central Government does not exist. I am
telling you. I was a Chief Minister
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LSflri K. Brahmananda Reddi]. myself and
I know also wnat I said against the Central
Government now and then. Therefore, Sir, it
has a value in the sense you are fighting for
your State, you are fighting to get the best out
cf the Central Government. That is excusable.
But beyond , point, you should not go. And
you must know the limitation. That is the
point. You must know where to slop. If you
think that people are fools, and because you
cay that the Centre ig not giving money and
the people believe it and support you, I say,
that is a wrong way of looking at things. If
you have a specific grouse, a specific com-
plaint to make, certainly you can make it, and
you have a right to make it in a federal set-up.
You can make it. You can make it but not in
the streets of Ahmedabad. That does not help
you. There is nobody to help you there. Make
it to the Central Government, if you have a
legitimate case. Bring it to the notice of the
Prime Minister that some discrimination is
taking place. Certainly, you have a right to do
so, and th, Prime Minister will certainly look
info it. And if there is anything like that,
certainly she will do everything to correct it.

Sir, you have seen, apart from those
elections of June, what has happened in the
district panchayat elections and taluk
panchayat elections. Again, the same story
was repeated. People in greater numbers voted
for the Congress because they were
disillusioned with thi; Government, with the
functioning of this Government, and with the
policies of this Government, just now, my
friend Mr. Kumbhare, has mentioned how it
was a Government of the vested interests, how
the poor people were feeling that it was not
their government. What worse condemnation
can there be in a democracy when a great
majority of th, people feel that it is not their
Government? I am telling you this so that you
may try to make some introspection, .make
some thinking on the matter.
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Sir, I do not want to go into many other
matters. But so far as the recovery of the
dynamites at Baroda is concerned, you know
that my friend, Mr. Manubhai Shah,, has made
a strong plea, and Mr. Mak-wana also has just
now said that in view of the fact that it has
larger ramifications, wider arena, and maybe,
many intereseting names may come out, |
cannot just now say and I do not want to say
though I have some information, but the point
is that a matter of * thia magnitude

SHRI YOGENDRA SHARMA: If the hon.
Minister has some more information, why
should he not share it with us?

SHRI K. BRAHMANANDA
REDDI: Sir, the State Government has also
made a request that in view of its countrywide
ramifications— maybe, beyond that, and I do
not know—it i better that it is entrusted to the
CBI. And I may inform the House that orders
have been passed to entrust it to the Central
Bureau of Investigation.

Sir, so far as the defections, etc. are
concerned, my friend, Mr. Om Mehta, has
answered that point. This is coming up. This is
one hackneyed subject that often come; up on
the floor of this House or the other House. But
one thing [ want to tell you. I told you earlier
also. Defections have to b, condemned.
Agreed. But don't think that if people defect to
opposition, it is good, and if people defect to
somebody else, it is bad. That assumption is
bad. Therefore, in our federal set-up, there is a
place even for a parly or for some parties
together to run a State Government. No
objection. In spite of the fact that a
Government is run by opposition, they have to
conform to certain national yardsticks in
several points of policy and administration. If
they think that they have got the Government
in their hands and therefore they can go off at
a tangent and somebody can indirectly plead
fora cessation and somebody can
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jo against the Central Government, .11 those
kinds of things will noi elp. Whether it is
constitutional or lerwise, that is a different
matter. It will never help. It has never helped
anybody in the past. As Mr. Manubhai Shah
has said and as I said in the beginning, these
regional parties sometimes come to the
forefront on account of the anger of the
people or something like that but they are not
real parties in any sense of the word and
therefore, even there, Sir, after all the
administration should be for th, benefit of the
people of the area concerned. And, if that is
neglected and if that is ignored and you just
indulge in polemics, just some sort of political
polemics, it does not help.

Now ,Mr. Parikh, you should know and, I
think, you must be knowing— there i; no
denying the fact—that Mr. Babubhai was
under heavy pressure from the Jan Sangh. I do
not want to give figures but if in a period of
few months five hundred odd sub-inspectors
of police have been transferred and if quite an
appreciable number of people in the Health
department—Health department people are
most inoffensive and they do not do any work
at all, I am orry to say that; not that they are ot
doing any work, they do some 'ork—are
transferred, do you think hat the
administration can go on? -he very fact that
Mr. Babubhai has .nnounced taxation
proposals to the -une of Rs. 32 odd crore3 and
hardly a day passes by when he does not beat
a retreat, shows that he has got oanic and
which Chief Minister can run a Government
on panickly be-laviour?

SHRI MANUBHAI SHAH: That vas
the last straw of the camel.

rSHR1 K. BRAHMANANDA RED-DI: That
show, that he has condemned himself. I am
not condemning him here. This country has
to be governed on proper lines. This country
is very big and even a State in this country
is fairly big except
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some small States in the North-Eastern part of
the country. For instance, U.P. is of the size of
Japan. In many States there is a population of
45 million, 50 million and like that. The
administration of this country or of any State
in this country , with its complexity and
diversity, cannot be carried on by simp.y
carrying something is one's hand and
travelling third class. I want everybody to be
simple. Gandhiji has taught us io be as simple
as possible. We are trying to show that their
action amounted to show-iness. Ostentatious
type of living is another thing. It does not
mean that a Gujarat Minister living in Ahme-
dabad should walk up and down Gandhinagar
morning and evening and do no work. I do not
think chat is administration. He may be a
simple man, I have all inspect for him.
Therefore, Sir, we have to think how best to
administer for the benefit of the people and if
we fail in that, that will be condemning our-
selves. There is no use finding fault with the
people. People deserve all praise for the very
shrewd way in which they act.

Finally, Sir, I would say that it is up to us,
up to the administration to see how they can
make the administration clean and attend to
the implementation of the 20-point prog-
ramme. It is up to us to see how the people in
the area, the Adivasis, the Uibals, the
minorities, the Muslims etc. are treated and
how they can be inspired to have more
confidence in the functioning of the
Government. So far as our anxiety to form a
Government is concerned, you must be aware
by now of our conduct earlier and now that
we are not too anxious to run and form a
Government. It d apendg upon the situation.
Stability i; more important and what we can
do in a stable administration and in a stable
Government, to the people, is the thing which
matters most. Therefore, Sir, all these points
will b2 taken into consideration and no-bjdy
is in , hurry. Thank you, Sir.



